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COUN'TTiR AFFIDAVIT F I,ED ON I}EHALF OF SEIAA _ TAMIL NADU,

THE I.-OLr IITII RESPONDENT

I. A.lt. Rahul Nadh. I.A.S., aged 36 years u,orking as Mernber Secretary, State

Level lrrtvironment Impact Assessment Authority, lamil Nadu (SEIAA-TN) having

office at fhird Floor, Panagal Maaligai, Saidapet" Chennai * 600015 solemnly atfirm

and sincerely state as follows:

1. I aur iiling this counter affidavit on behalf ol'the 4tr' Respondent/SEIAA-TN herein

ancl as such I arn well acquainted rvith the facts and the circumstances of the case

fi'om thc records available in this olllce .

2. 1 cieny' all the avennents and allegations stated in this O.A. No.192 of 2023 (57.)

exr"^cpt those that are specitically adrnitted hereunder and put the applicant to strict

prool'clI'the sAme.

3. It is respcctlirlly submitted that: the project proponent had applied to State Level

Environrnent hnpact Assessment Authority -'farnil Nadu (SEIAA-'|N) for grant of

Envirotrtnental Clearance (EC) tbr the Proposed Rough Stone and gravel quarry

leasc arca over an extent of Lxtcnt 3.07.5 []a at S.F. No. 22511. 2. 8B, 8C, 8D,

24ll3ll. 31. 5. 6,7,8 8{.24219 (P) of Pazhayaseevaram-AVillage, Wala.iabad laluk"

Ktrnchccpuralrr District"'lamil Nadu by l'hiru. K. Kothandan.

4. I rcspectlulll' submit that: the proposal was placed in 4l7th SEAC meeting held on

18.10.2023.'l'he details of the pro.iect furnished by the proponent are given in the

u,ebsitc (parivesh.nic.in).

The SEAC noted the following:

I. 'l'hc Project Proponent. l'hiru. K. Kothandan has applied fbr Environmental

Clearance for the Proposed Rough Stone and gravel quarry lease area over

an extent of Extent 3.07.5 Lla at S.F. No.225ll" 2,88,8C,8D.24113H,31,

5. 6. 7. 8 & 24219 (['j) ol'Pazhayaseevaram - A Village. Wala.iabad Taluk,

Kancheepuraln I)istrict. lirmil Nadu.

II. '['hc prcject/activitf is covcred undcr Catcgory "82'" of Item 1(a) "

1
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of Minerals projects" of the Schedule to the EIA Notification. 2006.
III' Earlier, the proposal was placed ir1 390th SEAC meering held on 07.07.2023.

Based on the presentation and documents furnished by the proponent. SEAC
observed that,

Based on the KML fire uproaded by thc proponent and Googre irnager.r,. it is
ascertained that the propclsed rninc lease area is surrounclecl by rvatcr tanks
and the Palar River is situated at 2krn and Palayaseevaram check Darn is
also at a distance of 2km.

Therefore, the sEAC decided to call for additional details as follows;
i. Since water bodies are situated within 500 m. the pP shail

furnish the scientific studies carried out to assess the
hydrogeorogicar condition of the quarry comprehensivery and
irnpact ol quarrying on the existing water tank. chccri da'n and
River along with spelling out rnitigation rneasllrers cluring the
course of quarrying fbr ensuing safe operation, by involving any
one of the reputed Research and Academic Institutions _ cSiR_
central Institute of Mining & Fuer Research / Dhanbad,
NIRM/Bangalore. Division of Geotechnicar [i,gineerin-e_IIT:
Madras, NIT:Dept of Mining Engg, Surathkal. Uriversity of
Madras - centre for Environmentar Studies, Dept of Geology _

Anna University chennai. and Department of Georogy _ periyar

[Jniversity. Salenr.

ii' The proponent shall submit data regarding the depth ol'Water table
observed frorn the open rverr r.vithin lkrn radius from the proposed

mine lease area.

2
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Upon the receipt ol albresaid delails, lurthcr deliberation shall be done.

S

NO

SEAC QU!]RY REPLY

I Since water bodies are situated within

500 m. 'l'he PP shall lurnish the

scientillc studics carricd out to assess

thc hydrogeological condition of the

quarry cornprehensively and impact ol'

quarrying on the existing water tank,

chcck dam and River along with

spelling ou1 mitigation measures

during the course ol quarrying lor

ensuing sai'c operation, by involving

an)/ one ol the reputcd Research and

Acade rnic lnstitutions - CSlll-ccntral

lnstitute of Mining & Fuel Research /

Dhanbad. NlRM/Bangalore. Division

ol' Geotechnical trngineering - IIT

Madras. NI'l'-Dept of Mining Iingg.

Surathkal, University ol Madras -

Centre fbr Environmental Studies.

Dept of Geology - Anna Universitl..

Chennai and Department of Geology -

Pcriyar [Jniversity, Salern.

'the PP obtained Impact Assessment

Rcporl on l-lydrogeological conditions

ol- the quarry and surrounding water

boclies & resources from the

Dcpartment of Geology, Periyar

University, Salem - 636 0ll.

'l hc proponcnr shall subrnit data

rcgarding the depth ol- narcr tablc

observed liorn thc open rvell rvithin

lkm radius from the proposed mine

lcase area.

'l'he depth of the open well varies from

l0-l5rn depth and rvaler level in the

open rvell is 5.2 - 8.4rn.

3
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t\210032t2023
File No

428339t2023
Category

I (a)

sl.

No
Salient Features of the proposal

2

Name ol' the Owneriltirnr

Type of quarrying (Ordinary

Stone/S an dl Granite/L im estone

)

Thiru. K. Kothandan,

S/o. Kuppan.

No.5. Alamelu Nagar.

Old Perungalathur.

Chennai Districr - 600 063.

Stone & Gravel QuarryRough

8D. 24U3It.3t. .s. 6. 7. 8

Pazhayascevaram-A

Wala.iabad

225n. 2. g[l. gc.

& 242t9(Ir)

4

.F Nos. of the quarry site

with arca break-up

Village in which situated

S

5 Taluk in which situatecl

6 strict in which situatedDi

7 Extent olquarry (in ha.)

8

Latitude & Longitude of all

corners of the quarry site

I 9.66"N to 12" 47'27.77"N

79" 5 l'59.43 "E to 7go5 2,06.39,,1:.

Kancheepuram

3.07.5 IJa

12"4J',

9 Topo Sheet No 57 - Pt13

10. t Mr:chanized MiningOpencas

II

-1

Type of mining
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Mining Plan Period

Mining Plan Details
As per approved

Mining PIan

l0 years

: i 5 years ('Iwo spells)

As modified by

SEAC

Rough Stone Rough Stone

13.42.215 ml

Gravel Gravel

Geological Itcsouroes mi

(RoM)

59.654 rn3

Rough Stone

Gravel Gravel

46.910 rn3

ILough Stone

7l.300mj

t 23"7 84rnj

Gravel

Il.ough Stone

17.
5.22.5 l0rn]

Minable Resources m3 lRoM;

Annual Peak Production in m3

Maxirnurn Depth in mcters 47m BGt,

l3
60rn in rainy season & 65rn in summer

season
Depth of n'atcr table

Man Power requirement per

day:
t4. 30 Nos

I-easc Period

Watcr recluirenrent

Rough Stone

Gravel

DKI,0I

KI-I)0.2

I

5

1-5
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20

Drinking & utilized

water

2. Dust suppression

3. Green belt

0.-5 KLi)

0.3 KI,I)

l6 Power requirement
2,66,012 Litres of IJSD will bc usecl for

first five years

fNIrll

17

area communication

approved by the Assistant

Director(i/c). Dept of G&M

Precise
Na. Ka.No. 007/I(an ir nam 12023" dared

14.03.2023

l8

19.

Mining Plan approved by

Assistant Director(i/c). Dept

of Geology & Mining.

I)epartment of G&M.

Assistant Director(i/c), 500m

Cluster Letter

Rc. No. 007tQ312023. darecl: 30.03 .2023

Rc. No. 0071Q312023, dared: 29.03.2023

O Certificate Regarding

Structures within 300m

Radius

VA

2t

l-etter Dated: 24.03.2023

Its. I.46.36.000

30 years sub.iect to

the following upper

Iirnits.22.

ect Cost (excluding IjMp

EC Recommendalion

P.qi

c<lst)

Validity

Rough

Stonc
(iravel
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Max'fotal RoM in

mi

Annual Max RoM

in rn3

Max I)epth in rntrs

Capital Cost - Rs. 29,42,500
EMP cost (in Rs. Lakhs)

ltecurring Cost - I\s.25,73,726

Its. 5.00.000

Based <ln the reply furnished by the PP" the proposal was again placed in the 4l7tt,

SEAC meeting held on 18.10.2023. Based on the presentation and documents

furnishccl by thc proicct proponent. SHAC dccided to recommend the proposal for

the grant of ljnvironmental Clearance fbr the annual peak production capacity of not

exceedirrg 71,300 mr of rough stone & 23,784 m3 of Gravel by maintaining the

ultimate depth of mining up to 47m BGL and sub.iect to the standard conditions

as per the Annexure I ol'4l7tl'SI|AC tninutes & norrnal conclitions stipulated by

MOEIr &CC. in addition to the tbllowing specific conditions:

i. 'l'he prior Environmental Clearance granted for this mining project shall be

valid lbr the proiect life including production value as laid down in the

mining plan approved and renewed by cornpetent authority. from time to

time. subiect to a maximum of thirty years, whichever is earlier, vide

MoEF&CC Notification S.O, 1807(E) dated 12.04.2022.

ii. Since the structures are situated within a radial distance of 500 m, the

I)P shall carry out thc scientific: studies within a period of six months from

the courtucncelnent o1- quarn ing opcratiolts" to dcsign the oontrolled blasl

paramcters lor reducing the blast-induccd ground/air- vibrations and

elirninating the fly rock liorn the blasting operations oarried out in the

proposed quarry, by involving anyone of these reputed Research and

Acadernic Institution such as CSIR-Central Institute of Mining F uel

7

5.22"510rn1 46,910m]

71,300m3 23,784m3

47m BGL

24 Cl:lt cost (in Rs. Lakhs)

MenrbsSecreffiY
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lll.

lv.

v

Research / Dhanbad, NlRl\4/Bangalore, IIT:Madras, NIT:-Dept of Mini,g
Engg, Surathkal, and Anna University chennai-cEG carnpus. A copy of
such scientific study report shall be subrnitted to the SEIAA. MoEF,
TNPCB. ADArlines-DGM and DMS. chennai as a part of Environrnentar
Compliance without any deviation.

The PP shall furnish a standard operating procedures (Sop) for carrying out
the blasting operations in securing the saf-ety of the persons living rvithin a

radial distance of 500 rn (danger zonc) [o thc concerncd AD (Mines) at the
tirne of lease execution.

The PP shall not emproy any externar agency for carying out the brasting
operation and he shail arso instail the tempor ary tnagazlnes approved by the
concerned licensing authority belore the execution of the lease. for stori,g
the authorized explosives & detonators separately in accordance with the
Explosive Rules. 2008.

For the safety of the persons employed in the quarry, the pp shall carry out
the scientific studies to assess the slope stability of the working benches and
existing quarry r,valls in a hilly terrain rvithin a period ol-six months li<lm the
commencement of rnining operations lbr cvaluating the slope stabilization
& protective measures at the ultirnate pit lirnits. by involving an).one olthe
reputed Research and Academic Institutions - CSIR-Central Institute of
Mining & Fuel Research / Dhanbad. NlRM/Bangarore, Divisio. of
Geotechnical Engineering-lIT:Madras. NIT:Dept of Mining E,,gg,
Surathkal, and Anna University chennai-cEG Carnpus. A copy of such
scientific study report shall be submitted to the SEIAA. MoljF, T.N'CB.
AD/Mines-DGM and DMS. Chennai as a parl of Environmental
Compliance without any deviation.

As accepted by the Project Proponent the CER cost of Rs. 5 I-akhs a.cl the
amount shall be spent fbr the activities as committed tow-ards panchayat

Union Primary School. Sa,karapurarn. palayaseevaararrr. wala.iah Union,
Kancheepuralx belbrc obtaining Cl'l'O ll.onl .l.NpCIl

VI
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5. I respectfully subrnitted that: the subiect was subsequently placed in meeting held

on 671't SlilAA meeting held on 07.11.2023, The authority noted that the subject

rvas appraiscd in thc 4l7th SEAC meeting held on 18.10.2023. SEAC has

furnished its recotnmendations lbr granting lrnvironmental Clearance subject to the

conditions stated therein,

Afler detailcd discussions. the Authority taking into account the recommendations

ol. SI'.AC and also the salbty aspects and to ensure sustainable, soientific and

systematic rnining, decided to grant Environmental Clearance for the quantity of

3,22.735m3 of rough stone & 46,910m3 Gravel up to the depth of 47m BGL and the

annual peak production should not exceed 71,300m3 of rough stone &23,784m3 of
Gravel.'l'his is also sr"rbjcct to the conditions irnposed by SEAC. normal conditions

stipulatcd b1' MOi|F&CC in addition to the ltrllowing conditions and the conditions

in Annexure 'A' ol'671't SEIAA nrinutes.

a. Keeping in view of MoEF&CC notification S.O.1533(E) dated.14.09.2006

and S.O. 1807(E) dated 12.04.2022. this Environmental Clearance is valid as

per the approved mine plan period.

b. The EC granted is subject to review by District Collector, Mines Dept. and

I-NPCB on completion of every 5 years and also during the mine plan period,

till thc project life so as to review the EC conditions and to ensure that they

have all been adhered to and implemented.

c. 'l'he proiect proponent shall sr.rbrnit a Ccrtified Compliance Report obtained

tiorn II{O o1'MotlF&CC to the rnonitoring. regulatory and other concerned

authorities including SI,IAA, rvhile seeking a renewal of the mining plan to

cover the project life.

d. 1'he progressive and final tnine closure plan including the green belt

irnplementation and environmental norrns should be strictly followed as per

the EMP and as per the amount comrnitted and approved in EC for EMp.

e. As per the oM vide F. No. lA3-221112022-rA-rll tE- 172624) Dated:

14.06.2022. the Pro.iect Proponents arc directed to submit the six-monthly

conrpliancc ol1 the environmcntal conditions prescribed in pnor
-t !-
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environmental clearance retter(s) through,ewry deveroped oornpriance
module in the PARIVtlsr I portar liom the respective rogin.
'['he amount allocated fbr trMP shoLrld be kept in a separate accoLrnt ancl both
the capital and recurring expenditures should be done year *,ise Iur the rvorks
identified' approved and as comrnitted.'l-he work & expencliturc ,rade u,der
EMP should be elaborated in the bi-annual compliance report subrnittecl and
also should be brought to the notice of concerned authoritics during
rnspections.

6. I respectfully subrnitted that: Subsequently, Environmental Clearance was
accorded to the proponent based on the above recorlmendation made by SEIAA
in its 67lst meeting held on 07 .l I .2023 vide Lr. No. SITIAA-
TN/F.No. l0032ll (a)/ECr. No: 6 184t2023.dated: 07.1 1.2023.

7. I respectfully submitted that; Meanrvhile. a letter was received lrorn pou,cr Gricl vicle
Letterdated 04'01.2024 received by o/o SEIAA on 06.0 l.zo24rvith ccrtain cletails
called for and action to be taken lrorn SEIAA .

8' I respectfully submitted that;Based on the above, the letter was placed in the 6g9rh
SEIAA rneeting held on 12.01.2024. l'he Authority nored the lbllowing. rhe leler
inter alia states as follows

""" We request .your kind intervention in the markr and arrange to clarifii us
regarding any such mining permission issued. In case .tuch mining permission is
already issued, we request -v-ou to kinclly consicler ctur plen and crrncel such
permission so that the national pow'er transmission assets slelt strorected oncl clon,t
get affected due to anv such blasring / minittg activity. A reply clarifying our cluery
would be appreciated. "

Hence, in the view of the above, Authority after detailed deliberation
decided that

l ' 'fhe above corrplaint rcceived liom Power Grid shall be lorwarded to
SEAC and the salne shall be examinecl and furnish the renrarks to SIIIAA
in order to take further course ol'action

f.

10 MemberSecretary
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2. Meanwhile. Member Secretary - SEIAA-'I-N shall write a letter to Power

Grid to convey the following

i. Regarding the Environmental Clearance accorded to the

proponent'Ihiru. K. Kothandan for Proposed Rough Stone and

gravel quarry lease area over an extent of Extent 3.07.5 Ha at S.F.

No. 22511, 2, [iB, 8C. 8D, 24113H.31, 5, 6, 7, 8 & 2aA9Q) of

Pazhayaseevaram-A Village, Wala.jabad Taluk, Kancheepuram

District. Tamil Nadu.

ii. The cornplaint received liom the Power Grid has been forwarded

to SEAC [o assess and exarnine the concelns raised by Power

Grid regarding the safety of 'fower No. 440 (D+6) of 400 kV

Puducherry - Sunguvarchatram line. Upon the receipt of the

remarks frorn SEAC, further course of action will be taken.

iii. The above letter shall be copy marked to District Collector and

Comrnissioner, (ieology and Mining.

9. I respoctlully submitted that; Subsequently, the letter received from Power Grid has

been firnvarded to SEAC as per the directions givcen by SEIAA in its 689tr, meeting

he'ld on 12.01.2024 and it u,as scheduled in thc 444tr'SEAC meeting held on

09.02.2021.

Based on the above, the subject was placed in 444th SEAC meeting held on

09.02.2024 & the remarks of the oommittee is as follows

'fhe committee carefully exarnined the letter received fiorn Power Grid

vide l.etter dated 04.01.2024 received by o/o SEIAA on 06.01.2024

pointing out amendment made in central Electricity Authority

Notification No. CtlA-PS- l6lll202l -cEI Division dt 08.07.2023, clause

67.

ln this case. l:nl'ironmcntal c'learance has alreadl, bcen issued vide Lr.

No. SITIAA-'fN/I;.No.l0032ll(a)/trC. No: 6 t84t2023. dated: 07.1r .2023.

Menter;6-
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The SEAC has examined the Conditions stipulated in the prior EC granted
to the PP as given below:

a) Under Standard Condition. Part - B - General Condition. point no. l6
(Pg. No.37 ot'EC)

" '.. l6) The Environmentar crearance does not absorve the

app I ican t/proprt ne nt of h is o b I i ga t ion/req uire nte rlt to o b I a i n o t he r
stalutor\, and admirtisrrative clearance,s .fi"ont orher sraruron, rtnd
adm i n is trct t ive aut hor i t ie s. "

b) Further, it has been clearly stated in Conditions irnposed by SilAC,
poinr no.44 (pg. No. 25 of EC)

"...44) That the grant o/'this E.C. is issuedfrom the environmental

angle only, and does nor absorve the project proponent fi,ont the

other statutory obligations prescribed under any other latv or any
other instrument inforce. The sole and complete respon.tibilir.v, t,
comply v'ith the conditions laicl down in all orher laws.frtr the time_

being in.[orc'e, rests \t,ith tlrc prolect proponent..,

Based on the above, Comrnittee decided that no further action is required to be taken
at this stage. However, the SEIAA may comrnunicate to the conccrned District
Collector where the lease is executed and the Cornmissioner of Geology & Mining,
Chennai for taking the appropriate actions with a copy marked to the office of the
Power Grid.

I0' l respectfully submitted that. the remarks given by SEAC in its 444rh 5EAC meering
held on 09'02.2024 is yet to be placed in SEIAA & will be placed in the lorthcoming
SEIAA rneeting.

12
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'fhereflore, hurnbly prayed that this Hon'ble Tribunal may be pleased to record

and pass orders as this I-lon'ble'l'ribunal may deem to fit and proper in light of the

f'acts and circumstances ol'this case and thus rendcr.iurstice.

Solernnly alllrmed at Chennai on

this 04tr'dar of March 2024 &

Signed his narne in rny presence

FOURTH RESPONDENT

BEFORE ME

MEMBER SECRETARY

SEIAA-TN

":mber Seoetary
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Agenda No:417.28

(File No: rcO32/2023t

Proposed Rough Stone and gravel quarry lease anea over an extent of Extent 3.07.5

Ha at 5.F. No. 225/1, 2, 88, 8C, 8D, 241l3H, 31, 5, 6, 7, 8 & 242/9 (P) of

Pathayaseevaram-A Village, Walajabad Taluk, lGncheepuram Dlstrict, Tamil Nadu by

Thiru. K Kothandan - For Environmental Clearance. (SIMIN/MIN/428339/2O23,

Dated: 06.05.2023)

The proporal was placed in 417ri SEAC meeting held on 18.1O.2O23. The details of the

project furnished by the proponent are given in the website (parivesh.nic. in).

The SEAC noted the following:

l. The Project Proponent. Thiru. K Kothandan has applied for Environmental

Clearance for the Proposed Rough Stone and gravel quarry lease area over an

extent of Extent 3.07.5 Ha at 5.F. No.22511.2.88.8C, 8D.241/3H,31.5.6, 7.

8 &. 242/9 (P) of Pazhayareevaram-A Village. Walajabad Taluk, Kancheepuram

District, Tamil Nadu.

2. The pro)ed/activity ir covered under Category "B2' of ltem I(a) "Mining of
Minerals Projects' of the Schedule to the EIA Notification. 2006.

3. Earlier, the proposal wal placed in 390'h SEAC meeting held on O7.O7.2O23.

Based on the prerentation and documents furnished by the proponent. SEAC

obserued that

I. Based on the KML file uploaded by the proponent and Google imagery, it i,
ascertained that the proposed mlne leare area is surrounded by water tanks

and the Palar River is situated at 2km and Palayaseevaram Check Dam ir also

at a distance of 2km.

Therefore, the SEAC decided to call for additional detail, ar followt
l. Since water bodier are rituated within 500 m. the pp shall furnish the

scientific studies carried out to asrei, the hydrogeological condition of the

quarry comprehensively and impact of quarrying on th€ existing water

tank, Check dam and River along with lpelling out mitigation mearures

during the course of quarrying for ensuing safe operation,

one of the reputed Research and Academic lnrtitution

involvint any

ICSIR-Central

MEMB CHA AN

t)
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lnititute of Mining & Fuel Research / Dhanbad, NtRArl,/Bangalore. Divirion
of Geotechnical Engineering-llT-Madras. NIT-Dept of Mining Engg.

Surathkal, Univerity of Madras - Centre for Environmental Studies. Dept
of 6eology - Anna University Chennai. and Department of Geology -

Periyar University. Salem.

2. The proponent rhall submit data regarding the depth of Water table
obJerved from the open well within lkm radiur from the proposed mine
lease area.

Upon the receipt of aforesaid details, further deliberation ,hall be done.

MEMBE E

s

NO

5EAC QUERY REPLY

Since water bodies are Jituated within

5OO m. The PP rhall furnish the

scientific studiel carried out to alJess

the hydrogeological condition of the

quarry comprehensively and impact

of quarrying on the exirting water

tank. check dam and River along

with spelling out mitigation mearurer

during the course of quarrying for

enruing safe operation. by involving

any one of the reputed Research and

Academic Institutionl - CSlR.central

lnrtitute of Minint & Fuel Research /
Dhanbad, NlRM/Bangalore. Division

of Ceotechnical Engineering - llT

Madras. NIT-Dept of Mining Engg,

Surathkal. University of Madras -

Centre for Environmental Studiei.

Dept of Geology. Anna University.

The PP obtained lmpact AJjessment

Report on Hydrogeological conditions

of the quarry and surrounding water

bodies & resourceJ from the

Department of 6eology, periyar

University, Salem - 636 0ll.

RET 94
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Chennai and Department of Geology

- Periyar University. Salem.

2 The proponent rhall rubmit data

regarding the depth of water table

observed from the open well within

I km radius from the propoled mine

lease area.

The depth of the open well varies

from l0-l5m depth and water level in

the open well ir 5.2 - 8.4m.

wo32/2023
File No

428339/2023

7 Extent of quarry (in ha.)

Salient Featurel of the Proposal

3.07.5 Ha

I 2"47'1 9. 66"N to 12" 47' 27.77"N

7 9' 5l' 5 8.43" E to 7 9. 52' 06. 39" E

57 - ?/13

Category
| (a)

MEM s N

82

5.F Nos. of the quarry site
with area break-up5

5/o. Kuppan.

No.5. Alamelu Nagar,

Old Perungalathur.

Chennai Dinrict - 600 063.

225/1.2.88. 8C. 8D. 241/3H.3t. 5, 6. 7. 8
&242/9(P)

Name of the G,vner/Firm

I Thiru. K Kothandan.

. Rough Stone & Gravel QuarryType of quarrying (Ordinary
Stone/5and/Granite/Ll mestone)

Village in which rituated4. Pazhayaseevaram-A

Wa tajabad

6

Taluk in which situated

Diltrict in which rituated

5

Kancheepuram

l-atitude & Longitude of all
corners of the quarry site

9 Topo Sheet No.

SEAC .TN
CR ARY 95 C

5EAC. TN
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No

2.

I

8.
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l7

10.

Life of Project

Opencast Mechanized Mining

l0 years

l1

Mining Plan Period

Lease Period

Mining Plan Details As per approved
Mining Plan

tu rnodified by SEAC

10 years

5 years ffwo spells)

Rough Stone

13.42.215 m3

Cravel GraveJ

Geological Resources m3
(RoM)

59.654 m3

Rough Stone Rough Stone

5.22.510m3

6ravel

46.910 m3

6ravel

Rough Stone Rough Stone

7'1.30Om3

Gravel Gravel

Annual Peak Production in m3

23,784m3

Minable Resources m, (RoM)12

Maximum Depth in meters 47m BGL

13. Depth of water table 50rn in rainy season & 65m in summer
season

14.
Man Power requirement per
day:

15.

Water requirement:

4. Drinking & utilized
water

5. Dust suppression
5. Green belt

I.O KLD

0.2 KLD

0.5 KLD

0.3 KLD

3O Nos

16. Power requirement TNEB

MEM
SEAC.TN

96 CHAI
TN

Type of mining

I

Rough Stone
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Precise area communlcation

17. approved by the Assistant
Director(i/c). Dept of G&M

Mining Plan approved by

18. Assirtant Director(7c). Dept of :

Ceology & Mining.

t9,

Department of G&M,
Asristant Director(i/c). 50Om
Clutter Letter

VAO Certiflcate Regarding
Structures within 30Om
Radius

Project Cort (excluding EMP
cort)

20.

21.

22

23. EMP cost (in Rs. l-akhg.
Capital Cort - Rs. 29.42.5@

Recurring Cost - Rs. 25.73,726

24. I CER cost (in Rs. Lakhs). Rr. 5.OO.000

Based on the reply furnished by the PP. the proposal was again placed in the 417rf

grant of Environmental Clearance for the annual peak production acity of not

MEMB N

2,66.012 Litres of HSD will be uted for first
five years

N a. Ka. N o.007,/Kanimam/2O2 3. dated:
14.O3.2023

Rc.No. 007/Q3 /2023. datedt 30.03.2023

Rc.No. OO7IQ3 /2023, dated: 29.O3.2023

Letter Dated: 24.03.2023

Rs. 1.46.36.000

Validity

Rough
5tone Gravel

5,22,51Om3 46.9lOml
Max Total RoM in
m3

Annual Max RoM
in ml 7l.3OOm3 23.784m3

Max Depth in mtrs 47m BGL

SEAC.TN
5E ETAR.Y 97 C

SEAC- TN

30 years rubject to
the following upper
limits.

EC Recommendation

SEAC meeting held on r8.10.2023. Based on the presentation and documents

furnished by the pro,iect proponent. sEAC decided to recommend the proposal for the



t1

exceedint 71,30o m' of Rough rtone & 23,794 m, of Gravel by maintaining the
ultimate depth of mining up to 47m BGL and lubjea to the standard conditions as

per the Annexure I of this minute, & normal conditions itipulated by MoEF &cc.
in addition to the following specific conditionr:

l. The prior Environmental clearance granted for thir mining project shall be

valid for the project tife including production value as laid down in the mining
plan approved and renewed by competent authority. from time to time,

,ubject to a maximum of thirty years, whichever is earlier, vide MoEF&cc
Notification 5.o, 1807(E) d,ated 12.04.2022.

2, Since the structures are situated within a radial distance of 500 m. the pp shall

carry out the scientific studles within a perlod of six months from the

commencement of quarrying operations. to design the controlled blast

parameterr for reducing the blast-induced ground,/air- vibrationJ and

eliminating the fly rock from the blasting operationc carried out in the
proposed quarry. by involving anyone of these reputed Research and

Academic lnrtitution such as cslR-central lnstitute of Mining & Fuel Research /
Dhanbad. N|RM,/Eangalore. llT-Madrar. NIT-Dept of Mining Engg. Surathkal.

and Anna University Chennai-CEC Campus. A copy of such scientific study

report rhall be rubmitted to the SEIAA. MoEF, TNpCB. ADlMines-DGM and

DMS, Chennai ar a part of Environmental Compliance without any deviation.

3. The PP shall furnish a Standard Operating procedures (Sop) for carrying out the

blasting operatlonr in securing the safety of the persons living within a radial

distance of 50O m (danger zone) to the concerned AD (Mines) at the time of
leare execution.

4. The PP shall not employ any external agenry for carrying out the blarting

operation and he rhall also install the temporary magazines approved by the

concerned licensing authority before the execution of the lease, for storing the

authorized explosives & detonator separately in accordance with the Explosive

Rules. 2OO8.

5. For the safety of the perrons employed in the quarry, the pp lhall carry out the

rcientific rtudies

YMEMBE

to airerr the ,lope stability of rhe workint *nflfr and existing

Nllze8 cri[r6',tmr
5EAC. TNSEAC.TN



quarry walk in a hilly terrain within a period of rix months from the

commencement of mining op€rationi for evaluatint the slope rtabilization &
protective meaiurer at the ultimate pit limits. by involving any one of the

reputed Research and Academic lnstitutionr - C5lR-Central lnJtitute of Mining

& Fuel Research / Dhanbad, NlWt/Bangalore. Division of Ceotechnlcal

Engineering-llT-Madras. NIT-Dept of Mining Engg. Surathkal. and Anna

University Chennai-CE6 Campur. A copy of such scientific rtudy report rhall be

submitted to the SEIAA. MoEF, TNPC8, AD/Mines-DGM and DM5. Chennai ar

a part of Environmental Compliance without any deviation.

6. As accepted by the Projea Proponent the CER cost of fu. 5 l-akhs and the

amount shall be spent for the activities as committed towardi panchayat union
Primary Sciool. Sankarapuram. palayaseevaaram, Walajah Union.

lGncheepuram before obtaining CTO from TNpCB,

Agenda No: 417-29

(File No: lWln023)
Proposed Earth quarry lease over an extent of 2.0o.0Ha at 5F.No.l2(part) of sirwalai
Bit-l Village, Madurai North Taluk, Madural Distric. Tamil Nadu by tWl.C.M.K
Proiectr Private Limited - For Environmental Clearance. ($MffVMlN /442262/2023,
Dated: O6.1O.2O23)

The proposal was placed in the 417'ih meeting of SEAC held on 18.1o.2o23. The details

of the projea furnirhed by the proponent are available in the website
(parivesh. nic.in). The SEAC noted the follouring:

L The Projea Proponent, JWI.C.M.K Projects private Limited has applied for
Environmental clearance for the proposed Earth quarry lease over an extent of
2.00'0Ha at sF.No. 12(Part) of Siruvarai Bit-r viilage, Madurai No(h raruk,
Madurai District. Tamil Nadu,

2. The proposed quarry/activity is covered under category "82- of rtem I(a) "Mining

Projects" of the Schedule to the EIA Notification, 2006.

5 lAITN/Mt N/.t47 26U 2023.
B2

1M61/2023

MEM CHA N
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MINUTES

67I't MEETING

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY-TAMIL NADU

Date: 07.11.2023
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Proposed I{ough Stone and gravel

quarry leasc area over an extent of

Extent 3.07.5 IIa at S,F. No. 22511,

2, 88, gC, 8D, 24113H,31, 5, 6, 7, 8

&?4219 (P) of Pazhayaseevaram-A

Village. Walajabad Taluk,

Kancheepuram District, Tamil Nadu

by Thiru. K. Kothandan - For

Environmental Clearance.

(sr AJTNA{rN I 428339 D023)

u

altemations and the same shall be included in

the final EIA report.

6. The PP shall study in detail about impact of
(he proposed mining activity on the water

bodies and natural flow ofsurface and ground

water and the same shall be included in the

final EIA report.

7. The PP shallstudy in detail about Possibilities

of water contamination and impact on aquatic

ecosystem health.

8. The PP shall study the impact on lnvasive

Alien Species (IAP).

T'he authority noted that the subject was appraised

in the 4l7th SEAC meeting held on 18.10.2023.

SEAC has furnished its recommendations tbr

granting Environmental Clearance subject to the

conditions stated therein.

After detailed discussions, the Authority taking into

account the recommendations of SEAC and also the

safety aspects and to ensure sustainable, scientific

and systematic mining, decided to grant

Environmental Clearance for the quantity of

322,735m3 of rough stone & 46,9l0m3Gravel up

to the depth of 47m BGL and the annual peak

production should not exceed 71,300m3 of Rough

stone & 23,784m3 of Gravel. This is also subject to

the conditions imposed by SEAC, normalconditions

stipulated by MOEF&CC in addition to the following

conditions and the conditions in Annexure 'A' of this

minutes.

l. Keeping in view of MoEF&CC notification

I s.o.ls33(E) dated.14.09.2006 and s.o.

10032

)'n-J
slrlRMANAnv
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1807(E) dated |Z.04.Z0ZZ, this

Environmental Clearance is vatid as per the

approved mine plan period.

2. The EC granted is subject to review by

District Collector, Mines Dept. and TNPCB

on completion of every 5 yean and also

during the mine plan period, till the project

life so asto review the EC conditions and to

ensune that they have all been adhered to and

implernented.

3. The project proponent shall submit a

Certified Compliance Report obtained fiom

IRO of MoEF&CC to the monitoring,

regulatory and other concerned authorities

including SELAA, while seeking a renewal of
the mining plan to cover the project life,

4. The progressive and final mine closure plan

including the green belt implementation and

environmental norms should be strictly

followed as per the EMP and as per the

amount committed and approvcd in EC for

EMP.

5. As per the OM vide F. No. rA3-2211/ZOZ?-

IA-lll [E- 1726241 Dated: 14.06,2022, the

Project Proponents are directed to submit the

six-monthly cornpliance on the

environmental conditions prescribed in the

prior environmental clcarance lener(s)

through newly developed compliance module

in the PARIVESI-I Portal lrom the respective

login.

6. The amount allocated for EMp should be kept

in a separate account and both the capital and

ARY

38
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29. Proposed llarth quarry lease over an

extent of 2.00.0Ha at SF.No.l2(Part)

of Siruvalai Bit-l Village, Madurai

North Taluk, Madurai District,

1'amil Nadu by ltuUs.C.M.K Projects

Private Limited - For Environmental

Clearance.

(s hnN/M IN/44 7 2621 2023)

2Lt

1046 l 'lhc authority noted that the subject was appraised

in the 4l7t SEAC meeting held on 18.10.2023.

SEAC has fumished its recommendations for

granting Environmental Clearance subject to the

conditions stated therein.

After detailed discussions, the Authority taking into

account the recommendations ofSEAC and also the

safety aspecls and to ensure sustainable, scientific

and systematic mining, decided to Srant

Environmental Clearance for the qurntity of

20000nr of earth up to the deptb of ln rod the

anoual peak production sbould uot erceed

20,000mr, this is also subject to the conditions

imposed by SEAC, normal condirions stipulated by

MOEF&CC in addition to the following conditions

and thc conditions in Anncxure 'A' of this minutes.

1. Kccping in view of MoEF&CC's notification

S.O.l53l(E) dated.14.09.2006 and S'O.

1807(E) dated 12.04.2022, this

Environmental Cleararce is valid as pcr thc

approved mine plan Period.

2. The EC granted is subject to review by

Dislrict Collestor, Mines Dept' and TNPCB

on completion of every 3 months and also

during thc mine plan period, till the project

h--t/
CHAIRMANMBERBER S TARY
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recurring expenditures should be done year

wise for the works identified, approved and as

committed. The work & expenditure made

under EMP should be elaboraled in the bi-

annual compliance report submitted and also

should be brought to the notice ofconcemed

authorities during inspections.

SEIAA.TN



41. I'roposed Environmentgl

clearalce Roughstone & Gravel

quarD/ over an extent of 3.04.5 ha of
Patta land in S.r-.Nos.225l1, 2, 88,

8C, 8D, 241l3H, 31, 5, 6, 7, I &
242/9 (P) Pazhayaseevaram-A

Village, Walajabad Taluk,

Kancheepuram District,Tamil Nadu

by lVUs. 'l'hiru. K. Kothandan

(st A/ f NA,1tN/42 8339/2023)

25

Upon the receipt of the above details, further

delibcration shall be done

10032 The Authority noted the following

'lhe Proponenl 'fhiru. K. Kothandan had earlier r

Subscquently, Environmental C learance was

accorded to tho proponent vide Lr. No. SEIAA-
'I-N/r.No.l0032il(a)/EC. No: 618412023, dated:

07 .t t.2023.

Meanwhile, a complaint was received from power

Grid vide Letter dated 04.01.2024 received by O/o

SEIAA on 06.01 .2024 with certain details called for

and action to be taken from SEIAA which inler alia

slatcs as below

".... lle request lnur tind intemention in lhe matter

and arrange to clarify us regarding any such mining

pennission issued. tn case such mining Wrmission is

already issued, we rcquest you to kindly consider our

plea and cancel such permission so that the national

Fnter tfaramksion assels stay protected and don,t

Eet dffected due to any such blasting / mining activity.

A reply clarifying our query would be appreciared.,,

Hcnce, in the view of rhe above, Authority aller

Itailed deliberation dec ided thar

l The above comor,l:."y a'" a.*rr ,

HAIRIVIAN
SEIAA.TN
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ER

applied for Environmental Clearance for proposed

Rough Stone and gravel quarry leasc area over an

extent of Extenr 3.07.5 Ha sr S.F. No. 22511,2,88',

8C, 8D, 241l3H, 31, 5, 6, 7, I & 2a2/9(P) of
Pazhayaseevaram-A Village, Walajabad T'aluk,

Kanchecpuram [)isrict,'I'amil Nadu.



2t

Grid shall be forwarded to SEAC and the

same shall be examined and furnish the

remarks to SEI.AA in order to take further

course of action.

2. Meanwhile, Member Secrctary - SEIAA-

lN shall write a letter to Power Grid to

convey the following

(i) Regarding the Environmental

Clearance accorded to the proponent

Thiru. K. Kothandan for Proposed

Rough Stone and gravel quarry lease

area over an extent of Extent 3.07.5 Ha

at S.F. No. 22511, 2, 88, 8C, 8D,

24113H,31, 5, 6, 7, B &.24219(P) of

Pazhayaseevararn-A Village,

Walajabad Taluk, Kanchecpuram

District, TamilNadu.

(ii) the complaint received from the

Power Grid has been forwarded to

SEAC to assess and examine the

concerns raised by Power Grid

regarding the safety of Tower No. 440

(D''6) of 400 kV Puducherry

Sunguvarchatram linc. Upon the

receipt of the remarks from SEAC,

further course of action will be taken.

(iii) The above letter shall be copy marked

to District Collector and

Commissioner, Geology and Mining.

'fhe Authority norcd that thc subject was earlier

appraised in the 348!" SEAC mceting held on

19.01 .2023 and SEAC decided to reiterate its

9r^r*/
c#lmrvran

Proposed Environmental clearance

for Limestone quarry over an extcnt

of 0.28.5 ha of Pana land in

42 6409

TARY
,t{

38

SEIAA.TN



AwxBtuP6l

and rub-drains in accordance with the contour levels of the proposed pro.iect

contiderins the flood occured in the year 2015 and also considering the water

bodies around the proposed project rite & the rurrounding development. The

storm water drain shall be designed in accordance with the guidelines prescribed

by the Ministry of Urban Development.

25. The layout plan shall be furnished for the greenbelt area earmarked with 6P5

coordinates by the proiect proponent on the periphery of the site and the same

shall be submitted for CMDVDTCP approval. The green belt width should be at

least 3m wide all along the boundaries of the proiect site. The green b€lt area

should not be lesr than l5olo of the total land area of the proiect.

26. The proponent rhall furnish the specific plan for the plantation.

27. CumuJative impact, of the Project conridering with other infrastructure

developmentr and industrial parkl in the surrounding environment within 5 km

& l0 km radius shall be furnished.

28. A detailed post-COVID health management plan for conrtruction workers a5 per

ICMR and MHA or the State Govt. guideline may be followed and report shall

be furnished.

29. The project proponent shall furnish detailed baseline monitoring data with

prediction parameter for modeling for the ground wateri emirJion, noise and

traffic.

3O. As per the MoEF&CC Office Memorandum F.No.22-65l2017-lA.ill dated:

30.09.2020 and 20.1O.2O2O. the proponent shall furnish the detailed EMp.

Agenda No: 444-17

(FIle No: 1O0B2AO23)

Envlronmental Clearance acconded to Thiru. K tbthandan for the Proposed RoWh

9tone and gravel quarry lease area over an extent of Extent 3.07.5 Ha at S.F. No, 22511,

2' 88, 8C, 8D, 24ll3H, 31, 5, 6, 7, I &.242/9 (P) of Pazhayaseevaram-A Vlllage.

Walajabad Taluk, lGncheepuram District, Tamll Nadu - for remarks based on power

Gdd letter.

The proposal was placed in z144ih SEAC meeting held on 09.02.2024. The detai

MEMB CHAI

27
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ARY 86

sEAC. TN

the



1s

projed furnished by the proponent are given in the webjite (parivesh. nic. in).

The SEAC notd the follor^rtry:

l. The Project Proponent, rhiru. K lbthandan had been accorded Erwlronmental

clearance vl& lr. No. iEIAA-TIrrrF.No.t@321r(a)/EC. No: 6r&{12023, dated:
07.11.2023 for the Proposed Rough stone and graver quarry reare area over an

extent of Extenr 3.O7.5 Ha at 5.F. No. 22511. 2. BB. BC, SO, Z4l/3H,3t, 5, 6. 7.

I &' 242/9 (P) of Pazhavaseevaram-A Vi age, warajabad raruk, Kancheepuram

Dinrict, Tamil Nadu.

2. The proiect/activity is covered under Category ,.82- of ltem 1(a) ,.Mining of
Minerals Projects' of the Schedule to the EIA Notification. 2O06.

3. Meanwhile. a compraint was received from power crid vide Letter dated

04'01.2024 received by o/o SEIAA on 06.01.2024 wirh certain details cailed for
and action to be taken from SEIAA which inter alia states as below

".... lAe rcquett your kind interuention in the matter and affange to clarify us

egarding any ruch minlng permksion issued, ln case such mining permitsion is
alrcady istued, we requert you to kindly contider our plea and cancel ruch

permission to that the national power tranrmission atte$ rtay protected and

don't get affected due to any such blatting / mining activity. A repty ctarifying

our query would be appreciated."

Hence, in the visrv of the above, Authority after detailed deliberation decided

that

(i) The above complaint received from power 6rid shall be forwarded to sEAC

and the same rhall be examined and furnish the remarkJ to 5EIAA in order
to take further course of action.

Based on the above. the rubiect was placed in 444'h SEAC meeting held on o9.02.2024.
l. The committee carefulry examined the letter received from power Grid vide

Letter dated O4.O1.2024 received by O/o SEIAA on O6.01.2O24 pointing out

amendment made in Central Electricity Authority Notlfication No. CEA,pj-

l6/1/2O21-CEl Division dt 08.07.2023. Clause 67.

2. ln this case. Environmental Clearance has already been issued vide Lr.

MEMB CHAIR

. SEIAA.

SEAC.TN
RY

SEAC. T
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TN/F.No. l0o32 A (a) /EC. No: 61 84,/202 3. dated: O7.l 1.2023.

The JEAC has examlned the Condltlons stipulated in the prior EC granted to the pp at

gtuen belov.r:

(a) Under Standard Condition, Part - B - General Condition, point no. 16 (pg. No"

37 of EC)

"...16) The Envintnmentql Clearonce does twt absolve the applicant/proponent o/his
obligationhequircmenl to obrain other slatutory and administralive clearances ftom
olher stalutory and administrslirv aulhorities. "

(b) Further, it has been clearly rtated in Conditions imposed by SEAC, point no. 44

(Pg. No. 2s of EC)

" ...44) That the gran o.f this E.C. is issued frum lhe environmental angle only, and

does not absolve the prcject ptoponenr fom the other.statulory obligations prctcribed

under any other lqw or any other inslrument in Jbrte. 'Ihe sole and complele

respnsibility, to comply with the condilions laid dovn in all other laws for the rime-

being rn Jbrce, rcsts wi,h the project ptoporcnr.'

Based on the above. committee decided that no further action ii required to be taken

at this ,tage. However, the SEIAA may communicate to the concerned District collector

where the lease is executed and the commissioner of Geology & Mining, chennai for
taking the appropriate action, with a copy marked to the office of the power 6rid.
Agenda No;444 l8
(Flte No: 10090/2023)

Proposed Routh rtone quarry lease over an extent of 3.35.0Ha at jF. No. 5gg(part) of
Alur Vlllage. H$ur Talulq lktrhnagri Dlstrtct, Tamtl Nadu by Thiru. s. prasanth Kumar

- For Envlronmental Clearane.

(tlVrN/MlN/431189 nOB, Dated: 27.o5.2023)

The JEAC noted the followlng:

l. The Project Proponent, Thiru. 5. Praranth Kumar has applied for Environmental

Clearance for the proposed Rough rtone quarry lease over an extent of
3.35.0Ha at SF. No. 588(Part) of AIur Village, Hosur Taluk, Krishnagiri District.

Tamil Nadu.

1,

\

2. The roposed quarry/activity is covered under Category "82" of lte

ME CHAIRMAN
SEAC- TN

)aI
l

p,SEAC .TN
ARY 88



htvl:c-goe?{

r 0032

\r

T]MBER

3o

7. The progressive and final mine closure plan

including the green belt implementation and

cnvironmental norms should be strictly

lbllowcd as per the EMp and as per the

amounl commined and approved in EC for

EMP. Status of progressive mine closure and

green belt implementation should be included

in the hall yearly compliance reporr

submined ro TNPCB, SEIAA & IRO of
MoEF&CC.

8. As per the OM vide F. No. IA3-22ilnAZZ-

IA-lll [tt- 172624] Dared: t4.06.2022, the

Projecr Proponents are directed to submit the

sr.r-monthly, compliance on the

cnvirunmcntal conditions prescribed in the

prior environmental clearance letter(s)

through newly developed compliance module

in the PARIVESH Portal from the respective

login.

9. fhe arnount allocated for EMP should be kept

in a separate account and both the capital and

recurring expenditures should be done year

wise for the works identified, approved and as

ucrrnmittcd. lhe work & expenditure made

urnilcr t:MP should be elaborated in the bi-

annual compliance repoi submined and also

should be brought to the notice ofconcerned

authorities during inspections.

Thc proposal was placed in the 6896 Authority

meeting held on l?.01.2024,

The Authorit_v noted the following

Environmental Cllearance accorded

to l'hiru. K. Kothandan for the

Proposed Rough Stone and gravel

quarry lease area over an extent of

6.

MEMBf,R SECRE.I'AR}'

8

9,r"r*rlgHAIRMAN
/ sgrAA-tN



Extent 3.07.5 Ha at S.F. No. 22511,

2, 88, 8C. 8D, 24t/3H,31. 5. 6. 7. I
& 242/9 (P) of Pazhayaseevaram-A

Village, Walajabad 'faluk.

Kancheepuram District, "l'amil Nadu

- for remarks based on Power Crid

lefter

MEMBER SECRETARY

3l

The Proponent Thiru. K. Kothandan had earlier

applied for Environmental Clearance for Proposed

Rough Stone and gravel quarry leasc arca over an

exlurt o[F.xtent 3.07.5 I-la at S [j. No. 225i I,2, 88,

8C. 8D. 241/31-1. 31. s, 6, 7. 8 & 742/9(P) of

Pazhayaseevaram-A Village, Walajabad Taluk,

Kancheepuram f)istrict, Tamil Nadu,

Subsequently, Environmental Clearance was

accorded to the proponent vide l,r.No,SElAA-

'l-NA'.No.10032/l(a)/EC.No: 618412023. dated:

07.1t.2023.

Meanwhile, a complaint rvas received from Power

Grid vide Letter dated 04.01.2024 received by Oio

SlllAA on 06,01.2024rvith ccrtain details called for

and action to be takcn from S[lAA w'hich inter alia

states as below

".... lle request.vour kind intenenlion in lhe malter

and arrange to clarify us regarding any such mining

permission issued. In case .such nrining permission is

already i.ssued, we request you to kindlv consider our

plea and cancel .such permission so that the national

power transmi,rsion assels slay prolecled and don't

get affecte.d due to any such blasling i miningactivity.

A reply clartfiing our query would be appreciated."

Hence. in the view of the above. Authority afler

detailed dclibcration decided that

L The above complaint received from Power

Crid shall be forwarded to SEAC and the

same shalt be examined and fumish the

remarks to SEIAA in order to take further

course of action.

2, Meanwhile. Member Secretary - SEIAA'

TN shall write a lener to Power Grid to

t4

E,MBIiII
h*n
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SEIAA-TN
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convey the following

(i) Regarding the Environmental

Clearance accorded to the

proponent Thiru. K. Kothandan for

Proposed Rough Stone and gravel

quarry lease area over an cxtent of
Ilxtent 3.07.5 Ha at S.F. No. 22511,

2. gB. gc, gD, 24113H,31,5,6, 7, g

&. 24219(P) of Pazhayaseevaram-A

Vitlage. Walajabad Taluk,

Kancheepuram District, Tamil

Nadu.

(ii) The complaint received from the

Power Crid has been forwarded to

SEAC to assess and examine the

concerns raised by Power Crid

regarding the safety of Tower No,

440 (D+6) of400 kV Puducherry -
Sunguvarchatram line. Upon thc

reccipr of the remarks from SEAC,

funher gourse of action will be

taken.

(iii)The above lener shall be copy

marked to District Collector and

Commissioner, Geology and

Mining,

Based on the above, the subject was placed in 444th

SEAC meeting held on 09.02.2024.

l. l'he comminee carefully examined rhe letter

received from Power Crid vide Lener dated

04.01.2024 rcccived by O/o SEIAA on

06.01.2024 pointing out amendment made

in Central [:lectricity Authority Notification

1*^/
ofiernuexMEMBER SI]CRETARY

r0

BER

SEIAA.TN
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No. CEA-PS-l6ilDAZ|-CI.t Division dt

08.07.2023, Clause 67,

2. In this case, Environmental Clearance has

already been issued vide Lr. No. SEIAA_

TN/F.No, lA(82/t(a\fii.C.. No: 6184n023.

dated: 07.11.2023.

The SEAC has examined thc Conditions

stipulated in the prior EC granted to the pp as

given below:

(a) lJndcr Srandard Condirion, part _ B _

Genera[ Condition. poinr no, l6 (pg. No. 37

ofEC)

"... I6) The Environmental Clearance

does not absolve the applicont/proponent

o,[ his obligation/rcquirement to obtain

other stalulory and aclministrative

clearances from olher statulory and

adm inist rat i ve aut ho r il i e.r. "

(b) Further. it has been clearly stated in
('onditions imposed by SEAC. point no.44

(Pg. No, 25 of t;C)

"...44) That the grant o.f this E.C. is

issued from the environmental angle

only, and does not absolve the project

proponent from the other statutory

obligations prescribed under any other

lav, or any other instrument in /orce. The

sole and complete responsibility, to

comply u,ith the conditions loid down in

all other lmvs.for the time-being inforce,

rest.r' ',l'ilh I hc prolecl proponenl. "

Based on thc above. Commitree decided thar no

furthcr action is requircd to be taken at this stage.

RMANMEMBER SECRETARY
u

ll
SEIAA.TN
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7 Prr-rposed Rough slone quarr\, leasc

ovcr an exlcnt o1'3 I5.0t t a at S F. No

588(Part) of Alur Village, llosur 
I

'laluk, Krishnagiri District, Tamil

Nadu by'Ihiru, S. Prasanth Kumar -

For Environnrcnlal Clearance.

(siA/r N/MtN/43 I I 39/2023)

I{owever, the SEIAA may communicate to the

concerned District Collector where the lease is

lexccutcd and thc Commissioner of Geolou &
Mining. ('hcnnai fbr raking rhe appropriate ac.tions

! with a copy marked to the oflice of the Power Grid.

The authoriry, after deliberation accepts the

decision of SEAC and decided to request Member

Secretary, SEIAA to write letter to the Concerned

District Collector and Commissioner of Geology &
Mining, Chennai for taking thc appropriate actions

with a copy marked to the office of the power Grid

as per the directions given by SEAC in its 444s

Sf,AC'mccting held on Q9.02.2024,

'['hc authorir-\, nored rhar the subject was appraised in

thc ,144'r Sl:AC mecring held on 09.02.2024. Based

on the presentation and derails furnjshed by the

project proponenr, SEAC decided to defer rnd call

for additional particulars as follows,

l. 'l'he PP shal) carry our rhe field studies

involving any one of the Govt reputed

Research lnstitutes - NGCM Lab, GSI-

Southern Unit, Chennai; Department of
tlnvironmental and Agricultural Sciences,

l am il Nadu Agriculrural University,

Coimbarore and CSIR-NML, Chennai

regarding the following areas:

(i) impact of proposed mining activities

on the surroundings including the

assessment of health risk caused by

geogenic and anthropogenic reasons

for the management of health issues

r 00e0

th^r-/
cfiatnruax
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rnedium physical amelioration, chemical amelioration,
biological amelioration,fauna recolonisation and rehabilitation
management in the abandoned mines or quarries .".

(e) "restoration" means and includes engineering measures ,bio-
engineering measures and biological measures taken in the

alrancloned mines or quarries.".

SECTION - V

MISCELLANEOUS

1[36. General restrictions in respect of quarrying operations :-

(1) ['he cluarrying permit ho]der or the lessee or their men shall not
work or carry on or allow to be worked or carried on any mining
opelations at or to any point within a distance of 50 metres from
.urv railway line except with the previous written permission of
thc Itaillv;ry aciministrartion conccrnecl or under or beneath any

l'()pcway or any ropeway trcstlc or station except under and in
accordance with the written permission of the authority owning
the ropeway or from any reservoir, canai or other public works
such as public roads and buildings 2['i****] except with the
previous rvritten prermission of the Collector of the district or any

othcr officer authorised by the State Government in this behalf
and otherwise than in accordance with such instructions,
rcstrictions and conditions, either general or special, which may be

attached to such permission. The said distance of 50 metres shall

be mcasured in the case of railway, reservoir or canal horizontally
l.rtlttr the otttcr toe of the bank rlr the olrter ec-tge of the cutting, as

the case may be, ancl in case of building, horizontally from the
plinth thcreof. In the case of village roads, no working shail be

carried out within a distance of 10 metres and except with the
previous permission of the Collector of the District or any other
officer duly authorised by the State Government in this behalf and

i Rule 36 substitutccl in G.o.Ms.No.166, lndustries Dept., dated 16.6.94 w.e.f .22.06.1994
2 Omitted irr G.O.Ms.No.286, Industries Dept., dated 01.04.1999



37
77

otherwise than in accordance with such directions, restrictions ancj

additions, either general or special, which may be attachecl to suclr
permission:

t[Provided that notwithstanding anything contained in a.y
law for the time being in force or any provision in any lease dcecl
or agreement already executed under these rules, there shall be no
quarrying of sand in any river bed or adjoining are or any other
area which is located within 500 metres radial distances from thc
location of any bridge, water suppry system, infiltration well or
pumping installation of any of the local bodics or Ccntral or Statc
Government Department or the Tamil Naclu water strpplr,.anc{
Drainage Board head r.torks or any area iderrtificcl for locating
water supply schemes by any of the above-mentionecl
Government Departments or other bodies].

'z(1-A)(a) No lease shall be granted for quarrying stone within 300

metres (three hundred metres) from any inhabited site:

Provided that the exiting quarries which are subsisti.g
under current leases shall be entitled for continuance till thc
expiry of the lease period. The lessees whose quarries lie
within a radius of 300 metres from the inhabitccl site shail
undertake blasting operations only after gctting pcrmission
of the Director of Mines Safety, Gorgaunr ;

Provided further that the new and existing units of
quarries shall also be required to comply with the pollutiorr

Control Measures (i.e., dust control measures) besicles

complying with the other conditions in rc.gard to pollution

Control Measures.

(b) The methodology specified in column (2) of the Table
shall be adopted in respect of the operational sources
specified in column (1) thereof for rock qtrarrying
operations.

' Substituted vide G.O.Ms.No.38, Industries Dept., dated 25.01.2000
2Inserted vide G.O.Ms.No.88, Industries Dept., dated 1g.10.2002
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CENTRAL ELECTRICITY AI.JTHORITY

NOTIFICATION

New Delhi, the 8th June, 202.1

No' Cl-r\-PS-16lll202l'Clil Division.-Whereas the dlati ol the Central Electricity Authority (Measures
relating to Salctl arrd I'llectric Supply) ILe'gulations.2022 was publishecl in six newspaper dailLs. as required by sub-
section (i) of seution 177 olthe Electricity ,{ct, 2003 (36 of jOO-it read with sub-rule'(2)of rule 3 of ihe Eleciricity
(Procedure for Previous PLrblication) Rules,2005 for inviting objections and suggestions from all persons likely to be
affected thereby, betbre the expiry of the period of forry-fivs days, from G drt" on which the copies of the
newspaper containing the said draft regulations were macle available to the public;

And wltercras copies of the said newspapers containing the public notices and the said draft regulations on the
website of the Central Electricity Authority were made availableto the public on l4,h Srn",Z,OZi;

And u'hereas the objections and suggestions received from the public on the said draft regulations were
considcred by the ('e.ntral lllectricity Aulhorilyl

Now. thcrefbre, in exercise of the powers conferred by clause (b) of sub-section (2) of section 177 and,read
with section 53 ol'tlie Electricity Act.2003. and in suppression of the Central Electricity eutirority (Measures relatingto Safetl'and Electric Supply) Ii,egulations. 20 10, except as respects things done or omitted to be done before such
suppressions. the ('r"'ntral Electricity Authority hereby makes the fottowingiegulations, namely: -

Chapter I

Preliminary

l. Shorl litlc arrtl (jonunencenlcnl. - (l) -l'hr..se 
regulations rnay bc calle.cl the Central Electricity Authority

(Measures ltlating ro Sal'ety and Electric Supply) Rcgulations. 202-i.

(2) These regulations shall come into force on the date of publication in the Official Gazette.

(3) Scope and extent of application. - These regulations shall be applicable to electrical installation including
electri0al plant and electric line, and the person engaged in the generation or transmission or distribution or
trading or supply, or usc olelectricity.

2, Definitions. - ( I ) ln lhese regulations, unless the context otherwise requires.

(a) "Act" ntcnns the Electriciry Acr, 2003 (36 of 200_3);

(b) "accessiblrJ rneans within physical reach without the use of any appliance or special effort;
(c) "aerial bunchecl cable" means polyethylene or cross linked polyethylene insulated cable having three or

fbur corcs with aluminium condttqtors twisted over a central bare or insulated aluminium allo-y or steel
rncssenqcr wire;

(d) "rlppilratus" means electrical apparatus anci inclucles all machines, fittings, accessories and appliances in
rvhich conrlrrctols arc usecii

''barc" nt,ians not covr;rcd rvith insulating nraterials;

"bonciing concluctor" means the inter connecting oonductors fbr the purpose of equipotential bonding with
the main earthl

"cable" means a length of insulated single conductor, solid or stranded, or two or more such conductors
each prc-rvidcd with its own insulation, which are laid up together;

"chal'tc'red electrical saf-ety engineer" means a person authoriseci by the Appropriate Government as
t'el'errr-ril in regulrtion 6;

"circ'uit" means all arrangement of concluc:tor or conductors tbr conveying electricity and forming a system
or a branch ofa system and protecteri at the origin;

"circuit breaker" nleans a.ntcchanical switc:hing device. capable of making, carrying and breaking currents
under nornlal circuit conditions and also making, carrying for a specifiei duruiio,iund breakinf currents
under specified abnormal circuit condition;

"ctlncctttric cable" means a cornposite cable comprising an inner conductor which is insulated and one or
n)ol'c ortter conclttctors rvhiclr are insulatcd fronr one another ancl are ctisposed over the insulation of, and
nlole ot lcss lixrrrnd, thc inner cr-,nductor;

"cottrittctttt"' lllcalls all\ u'ire" calllc, bar, tLrbe, rail ol plate used lbr conducting electricity;

(g)

(h)

3s

(e)

(l)

(i)

u)

(k)

(l)
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(i) lines of voltage not exceeding 650 V - 1.2 metre:

Prot'icied that where an insulated conductor suspended tiom a bearer wire crosses over a trolley wire the
ntinirnum clearance fbr such insulated conductor shall be 0.6 metre.

lines ol-voltage exceeding 650 V up to and including I1000 V - 1.8 metre;

lines ol'voltage exceeding 11000 V but not exceeding 33000 V - 2.5 metre;

lines of voltage exceeding 33 kV - 3.0 metre.

( ii)

(iii)

(iv)

(2) ln any case ofa crossing specified in sub-regulation (l ), whoever lays his overhead line later, shall provide
the clearance between his owrr overhead line and the overhead line which will be crossed in accordance with the
provisions of the sub-regulation ( I ):

Provicled that if the latcl entrant is the owner of the lower overhead line and is not able to provide
adequate clearatrce, he shall bear the cost lbr moilification of the upper line so as to comply with sub-regulation
( I ).

62. Clearance fronr buildings of lines of voltage and service lines not exceeding 650 V. - (l) An overhead line
shall nol cross over an existing building as far as possible and no building shall be constructed under an existing
overlrtad linc.

(2) W'hcre an overhead line of voltage not exceeding 650 V passes above or adlacent to or terminates on any
building. tlrc lollowin-q ntinintunr clearances from any accessible point, on the basis of maximum sag, shall be
r-rbsc.r'r cd. nanrcly: -

(i) lbr any t'lat root, open balcony, varandah roof and lean-to-roof, -
(a) when the line passes above the building, a vertical clearance of 2.5 metre from the highest
point; and

(b) when the line passes adjacent to the building, a horizontal clearance of 1.2 metre from the
nearesl point:

(ii,1 ltrl pitched roof. -
(a) rvhen the line passes above the building, a vertical clearance of 2.5 metre immediately under
the line; and

(b) whcn the line passes adjacent to the building. a horizontal clearance of 1.2 metre.

(.1) Any conrluclor so situatecl as to have a clearance less than that specified in sub-regulation (2) shall be
replaced with Aerial Bunched Cable and to be attached at suitable intervals to a bare earthed bearer wire having
a brealting strcngth ol'not less than .i50 kgl-.

('1) I'hc ltot'i711p111 clctrratrce shall be rrreasured when the line is at a nraximum cleflection from the vertical due to
wind prcssure.

(5) The vefiical and horizontal clearances shall be measured as per illustration provided in Schedule VIII C.

Erplancilion. - For the purposes of this regulation, the expression "building" shall be deemed to include any
structure, whethel permanent or temporary.

63. Clearances frorr buildings of lines of voltage exceeding 650 V. - ( I ) An overhead line shall not cross over an
existing building as far as possible and no buitding shall be constructed under an existing overhead line.

(2) Where an overheacl line of vohage exceeding 650 V passes above or adjacent to any building or part of a
builcling it sltall ltave on the basis olmaximunr sag a vertical clearanoe above the highest part of the building
inrmediately under sLlch line, of not less than, -

(i) for lines olvoltages exceeding 650 V and up to and - 3.7 metre;
including 33 kV

(ii) tbr lines c,l'voltages cxceeding 33 kV - "i,7 metre plus 0.30 metre for every additional 33
kV or part thereof'.

(jt'l'hc horizoutal clearance belw,,'en thc nearest conductor 0nd any purt ol such builcling shall, on the basis of
rnaxiururn ileflt'ction duc tr,r wind prcssurc. bc not less than. -

(i) fbr lines crf voltagcs exceeding 650 V ancl up to and - 1.2 metre;
inclucling I I kV
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(ii) for lines of voltages exceeding I l kV ancl up to ancl

including 33 kV

(iii) for lines of voltages exceeding 33 kV 2.0 metre plus 0.3 metre lor ever.1, ircltlitional
3,1 kV or parl thereof.

(4) For high voltage direct current systems. the vertical and horizontal clearances. on the basis of nraximum
deflection due to wind pressure, fronr buildings shail be maintainecl as belor.v:

(5) The vertical and horizontal clearances shall be as measured as illustratecl in Schedule Vlll C.

Explanotion, - For the purposes of this regulation, the expression "building" shall be deemc-cl to include any
structure, whether permanent or temporarv.

64. Conductors at different voltages on sanre supports. - \\'hcre conductors oldilfcrc.nt voltagcs arc Iaid on the
same suppofts. the owner shall nrake adeclLrate provision to quarcl aqainst clanger. lo lincnrcn anrl rrtlrcr.s, fi.onr the
lower voltage system being chargecl above its nominal voltage, by leakage ll'onr or contact urtlr thc higher
voltage and the methods of construction and the applicable minimurn clearances betwec.n thc c.ndrrct.r.s ol'the
two systems shall be as provided in regulation 71.

65. Erection or alteration of buildings, structures, floocl banks ancl elevation of roa<ls. - (l) lf, at any time
subsequent to the erection of an overhead line. whether coverecl with insulating material or not or unclerground
cable, any person proposes to erect a new building or structure or floocl bank or to raise any roatl level or to
carry out any other type of work rvhether permanent or temporary or to mal<e in or upon any building, or
structure or flood banl< or road. any pernranent or tenlporary adclition or alteration. sucl, p.lrson anJ the
contractor whom he employs to carry out the erection, addition or alteration. shall give intinration i6 rvriting of
his intentiorr to do so' to the supplier or owner and to the Electrical Inspector ancl shall furnish therer.vith a scale
drawing showing the proposed building, structure, flood bank, road or any acldition or alteration ancl scaffolding
thereof required during the construction.

(2) On receipt of such intimation, the supplier or owner shall examine,-

(a) whether the overhead line or underground cable under reference was laicl in accoriiance with the
provisions ofthese regulations and any other law fbr the tinre being in force:

(b) whether it is technic:all1, f'easiLrlc:

(c) whether it meets the recluirelnent of right of way; and

(d) whether such person was liable to pay the cost of alteration of the overhead line or urrderground
cable and if so, issue a notice within a period of thirty clays to such person together."vith an cstimate of
the cost of the expenditure likely to be incurred to alter the overhead line or underqroLrncl cable ancl
require him to deposit, within thirty days of, the receipt of the notice, with tlre ruppli., or owner. the
amount of the estimated cost.

(3) If such person disputes the cost ol alteration of the ovelhead line or undergroLrntl cable cstimatecl by the
supplier or owner or even the responsibility to pay such cost, the dispute ,uy tr. referrecl to the lllectrical
Inspector who shall after hearing both parties decide upon the issue in accorclance with sub-regulation (4).

(4) The Electrical Inspector shall estimate the cost of alteration of overheacl line or unclergrouncl cable o, the
following basis, namely: -

(a) the cost of material used for the alteration after accounting for the depreciatecl cost of the material of the

2.0 mctre:

Sl. No. High Voltage Direct Currenl Vertical Clca rir trce (metrc) llorizonlal (llca rancc (rnetre)
I 100 l(\' 4.6 lc)
2 200 kv 5.8 4.t
t 300 kv 7.0 ,5 . -',]

4 400 kv 7.9 6.2

5 500 kv 9.1 7.4

6. 600 kv t0..1 8.6

7 800 kv t2.1 10.7
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66.

existing linc or underground cable:

(b)thc wagcs of labour employecl in the alteration; and

(o) the supervision charge to the extent ofllfteen per cent olthe wages mentioned in clause (b) and charges
inc:urre-d b.y the owner or supplier or consumer in complying with the provisiorrs of section 67 of the Act, in
respect of alterations.

(-5) An1' addition or alteration to the building or structure shall be allowed only after the deposit of such
estinrated cost to the supplier or owner.

(6) No rvork uport such building. structure. llood bank, road and acldition or alteration thereto shall commence or
continue unlil the Elcctrical lrrspector certilles lhat regulations 60. 62 . 63, 66 and regulation 79 have not been
cclnlralenccl citlrcr .luring or aller thc conslrtrctitrn:

Providetl that the Electrical Inspector may, if he is satisfred that the overhead line or underground cable
has been so guarded as to secure the protection ofpersons or propcrty from injury, certiry within fifteen days that
the rvorli rttay be e.xesuted prior to the alteration of the overhead line or underground cable or in the case of
temporarl'addition or alteration, without alteration of the overhead line or underground cable .

(7) flte supplier or owner shall. on receipt of such deposit. alter the overhead line or underground cable in such a
way that it does not conll'avene the regulatiorrs 60. 62, 63 and 79 either during or after such construction within
two nronths liom lhc date ol'strclr deposit or within such longer period as the Electrical lnspector may permit fbr
reasons to bc. recorded in writing.

TransPorting rrnd storing of nraterial near electric lines. - (l) No rods, pipes or similar materials shall be
taken below, ol in the vicinity of any bare overhead conductors or lines:

Providccl that ifthese ntaterials contravene the regulations 62 and 63, such materials shall be transported
undel tlre dircct supcrvision o1'a person designated or appointed or engaged or pernritted under these regulations.

(2) No rutis. pipes or other sinrillr matelials shall be brought within the t'lash over distance of bare live
uundu\'t\'rs t.rI or crlteittl IincS.

(..i) Nrr itlitter'iitl or citrth work ot'lgricultunrl plocluce shall be dunrped ()r stored, no trees grown below or in the
vicinitl'crl barc overhcad con(luc:tcrrs trr lines in contlavention to the legrrlations 62and63.

(4) Nrr flamnrable rnalcrial shall be storod under the electric line.

(5)No tlrc shall be allowed belora'clverheacl lines and above the denrarcated underground cables.

General clearances. - ( | ) For the purpose of computing the vertical clearance of an overhead line, the
ntaximuttt sag olany conductor shall be calculated on the basis of the maxinrum sag in still air and the maximum
tcmperattlrc as spccitied under regulation 59 ancl computing any horizontal clearance of an overhead line the
ma.tintuttt tlel}.'ction ol'any conductor shall be calculated on the basis of the wind pressure specified under
regulatir-rn -s9.

(2) No blasting fbr any purpose shall be done within three hundred metre from the boundary of a substation or
from thc elcctric supply lines of voltage exceeding 650 V or tower structure thereof without the written
pernrission ol thc owner of such substation or electric supply lines or tower structures; and in case of mining
lease hold arca, without the written permission of the Electrical lnspector of mines.

(3) No cutting ol'soil rvithirl tcrl metre ll'onr the tower structure of I l0 kV and above voltage level shall be
permittcd w'ithorrt thc rvritlen perrnission of the owncr ol'tou'er stnlclurc.

(1) \o pcrson sltall colrslruct brick kiln or othel polluting units near the installations or fransmission lines of 220
kV and aborc rvitlrin a clislancc ol'-500 ntetrc.

Routes in prorirnill'lo airporl or aerodromes, - Overhead lines shall not be laid rn the vicinity of airport or
aerodrotttes rtnless the Airporl Authorities or concerned defence authorities have approved in writing the route
ofthe ploposetl overheacl lines as pel relevant slandards,

Maximunt interval between supports. - All conductors shall be attached to supports at intervals not exceeding
the sal's lintits bascd on the ultirnate tensile strength of the conductor and the factor of safety specified urrder
regulatirrn 59:

Provicieti that in the case of overhcad lines carrying conductors of voltage not exceeding 650 V when
laid orcr. along ol across any street. the interval shall not. without the consent in writing of the Electrical
lnspector. excecd sixty five metrc.

Conditions to apply where tetecommunication lines and power lines are carried on same supports. - (l)
Ever) ovclhead telecommunication line laid on supports of an electric line shall consist of conductors each

61

68.

69.

70.
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Government of lndia \Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), TAMIL NADU)

The -1

KOTHANDAN KUPPAN

No.5, Alamelu Nagar, Old Perungalathur Chennai District. -600063

+2

w*o rqa

subject: Grant of Environmental clearance (EC) to the proposed project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
1r -lg.s.p.q.ql .o_f_project submitted to the SETAA vide proposat nunibei
SItuTN/M1N142833912023 dated 06 Jul 2023. The particulars of thb environmental
clearance granted to the project are as below.

EC23B001TNl 94718

10032
New

B

1(a) Mining of minerals

K. Kothandan, Rough Stone and Gravel
Quarry Extent: 3.04.5ha S.F.Nos.22511, 2,
88, BC, 8D,241t3H,3t, 5, 6, 7,8 &242t9
(P) of Pazhayaseevaram-A Village,
Walajabad Taluk, Kancheepuram District

To,

1. EC ldentification No.

2. File No.

3. Project Type
4. Category
5. ProjecUActivity including

Schedule No.

6. Name of Project

7. Name of Company/Organization
8. Location of Project
9. TOR Date

Datc: A611212023

KOTHANDAN KUPPAN

TAMIL NADU

N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

sErAA . (TAMIL NADU)

Note: A valid environmental clearance shall be one that has EC identification
number { E;sign generated from PAR|vESH.Please quote identification
number in all future correspondence.

Ihis,s a computer generated cover page.

ECldentificationNo.-EC23B001TN194718 FileNo.-10032 Dateof tssueEC -O6li2tZO23 pagel of 38
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S'I'A1'[: LEVEL ENVIRONMENT TMPACT
,\SS };SS }t I.- N'T A U.THORITY-T';\M TLNAD U

J'd Floor, Panagal Maaligai,
No.l. Jcenis Road, Saidapet.

Clhcnnai - 600 015.

Plrone No. 044-2435997 3

I;ax No. A41-24359975

_'*-+-r

1.. \ \ I ltO\ )I L \.I':\t" C' t_8,\R,\\(t[_
l-r.\o.St lr\,\- l'\/l'.1\o.t0-()3211(a)/EC.No: 6t84i?013. dqtpd.: 97.l1.2023

Sir/Matlam.

Sub: SEIAA-TN - Proposed Rough Stone and gravel quarry lease area over an

cxtcnt of Extent 3.07.5 Ha at s.F. No. ?25/1, z.88,8c, gD, 24113H,31,5,6,7,

ti & 242,'9(P) clf Pazhayaseevaram-A vrllage, walalabad raluk, Kancheepuram

District, l'arniI Nadu by Thiru. K. Korhantian under project category - ..82"

and Schedule S.N.. l1a1 Issue of Envrronmental clearance - Regarding.

I . onlinc Proposal No. s tA rl"N/MIN/J2si39'2023, Datecl: 06.05.2023.

2. Applrcarion seekrng linvironmcntal (]earance dated; I?.}s.2023.

3. Minutes of the J90'h Meeting of SEAC held on 07.07.2023.

4. Proponent replv dated: 08 09.2023.

5. Mtnutes of the 4l7th yssllng of SEAC held on 18.10.2023.

6. Minutes of the 671'' Meering of SEIAA held on 0?.11.2023.

Ilcl'

Details ol'\linor Ilineral :\ctir itr: -

lhr: h;.r: rr'lt'r'i-'lrcc i() \(rul ;rp[11..,1, ,,, l'' & ]"'ctlcri -['ltc propo:al is lbr oblartttng

lrttr.trttnntcttlai ('lulrr';urr't. iirr :lrr)lil:, rlu.l-i \ ln!t trl ii)l)(rt Il)incnils lrltscel on lltc pantculars

litnrt,rltctl ln \'()ur ltyrplrcltltritr il\ \l)(r\\:r l.i. llu
\1.

\o Sulicnt liclturcs ol' tht. Proposal

\amc ol' thc ()rvnerr lirrnr Thiru. K. Kothandan,

S/o. Kuppan,

No.5, Alamelu Nagar,

't .\ttYIt

EC ldentification No. - EC23BOO1TN194718 File No. - 10032 Date of tssue EC - 0611M23 Page 2
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t*t

Old Perungalathur.

(lhennai District - 600 063.
) quarrying Ilough Stonc & Cravel Quany
J Nos. of the quarry siteS.F l. l. ,\ll. r.('. .cl). l-11 .jll. ll. -i. 6. 7. I .t1.1..

:-ll ,)( l, I

4. Village in n,hich situalcd Pazhayasee varam-A

5 Taluk in which siruatcd Wala.jabad

6. District in rvhich situatcd Kartclrr-'cpu ranr

1 Extent of quarry (in ha.) 3.07.-s 11x

8, l-ongitude of all corners of

the quarry site

Latirude & I2"47', I9.66"N to 12"47'27.77"N

79'5 l'58.43"E ro 79"52'06.39"E
() Topo Shcer No. -i7 - Prl.l

10. Type of nrining Opcncast Mechanized Mining

ll Period of Current Mine Plan i r.clu':

lt. Production (Quantity in ) 1.I l. =.l5 rn o{"rough stone & 46.9 l0m tlt'(irar r-:l

r3 Depth of Quanying .l7rn [](il-
11. Depth of water tablc 60nr rn rainv season & 65rn in suntmer season

t5. Man Power requiremcnt per -l() \rrs

16. Water rcquirement:

i) Drinking & Domestic Purpose

ii) Dust suppression

iii) Green belt

I 0 KI-t)

O2KLD

0.5 KLD

O.] KLD

17. Power requirement

l.(r(r.()l-l I rrrcs ol'llSI) lvrll l-re uscrl lor Ilrst lrr.c

) Cli l'.

l-\lrll

l8 area communication approvcd

by the Assistant Director (lic). Dept. of

Geology and Mining u,irh dare

Prccisc

I9 Mining Plan approvcd by rhc Assisranr

Director (Uc), Dept. of Ge<:logy and

Mining with date

Na. K a. No. 007,Kanirnami2023. ciated: I 4.03.202i

l{r- \ti i){}- (l.l l()1.1. (larc(l: .10.0j.102"1

20. 500nr cluster letter issued by the I{c.No. 007jQ3,,2023. dated: 29.03.202i

EC ldentification No. - EC238001TN194718 Fite No. - 10032 Date of tssue EC - o6tpffi
[- li. '1.\lt\

S11l.\,\- I'\
of 38Page 3



lrr

.,\:srslitttt I)t;'cr't()t' ( I ,. r. l)cl,l

(icology anci Minrng wrth tlurc

VAO certifi cate regardi ng structures

within 300ni radius

. Pro.lcct ('ost {crclutlrrrg I \11)crrsl) I(s. l.-{6.36.(}00

1.1 lr\ll' cos{ (irr l{r i.liihr

rll

2r

1l

I-ctter l)ated : 24.03.2023

Capital ('ost - Its. 29,42,500

Reeurring Ctrst * Rs.25,73,726

24. i aE[ cost (rn ttr. Li[r,l
\raliditt':
'l'his Environntental Clearance is irccorclc<l for the t;uantifv ol' 3,22.735rnr of rough stone &
46.910m-1of Grarel up to a rlepth ol'{7rn belorr grountl level and the annual peak production

should not e xce ed 71,300nr'r of ltough stone & 23.78.1rn1 of Gravel.

'fhe Enl'irrtnmcntal Clcarance issued is valid ns pcr rhe ap;rrovcd mine pl:rn period and as per

llot-F&CC's notificntion S.O.l53l tIl cluted t.t.09.2006 arrd S.0. 1807(E) darecl 12.04.2022.

,\f I..ID,,\\'IT FL R\ISIIED B\' 'tHE PROPONENT
-l'he 

l)roponent has furnished allidaiit rn starnp piiper attr.srecl by the Notary stating that

l. K. Kothandan. S/o. Kuppatt. \o.5. Alamelu Nagar. Old Perungalathur, Chennai

District - 600 063. '[arnil Nadu Stute" :ulerlrrlv declare tnd sincerely alfirm thar:

I havc appl,'-' lor getting Ilttt'rronrl'rcnt Clearance to SEIAA. Tamil Nadu State for quarry

lease lbr quarrylng ol' Rough Stone and Gravel Quarry Project at over an Extent of
3.07.5ha of Patta lands in S.F. \'os.22511, 2, 88, ttc. tlD, 24ll3Lt,3l, s, 6, T, 8 & z4llg (p)

of Pazhayaseevaram-i\ \;illage. \\alajabad Taluk, Kancheepuram District, Tamil Nadu

State.

l. lsu'car t() statc attd conilnn that u'rthrn lOkm arca of'thc quarry site. I have applied

for environment clearaltce. none ol'thc lbllorn ing is situated:

a. Protectcd areas notillr:d under the wild lil'e (l,rotection) Act, 1972,

b. Critically pollutcd arcas as nolificci by thc central pollution control board

constittttcd ultclcr \\ irtcl' { I)rcr.'cntion Lrnd Crlntrol ol'Pollution) Act, 1974.

c. l:c0-scn:lll\c Arci.l\ tr\ l)()lllla(i.

cl. lnterstatc Iloundarv

AII.Y

EC ldentification No. - EC238001TN194718 Fite No. - 10032 Date of tssue EC - 0611U23 Page
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2' I will spend the amount of Rs.5 Lakhs towards Corporate Environment Responsibility
(Revised CER) for the following activities to the Panchavar Union primary School,
Sankarapuram. Palayaseevaararn. Wala.lah ['rrion. Kancheepuram. before

commencement of quarryi ng act r vities.

., The total area of following quarries I ocated u,ltirrrr -5()0rn radrus lrorn thc pcrrphcry of
my quarry site details as shorvn lrelorv:

i. Existing Ouarries:

+6

Ilclnarkr

Work

stopped

Taluk cQ

Village

Walajabad Tk.

Palayaseevararn

-;\

I'. r ten t

(in ht,ct)

Le ase

Pcriocl

(in hect)

3.07.50

S.F

\o.

Tvl. D. Suthan,

S/o. David, No. 50,

5'h Street,

Bharathi Nagar,

Mudichur Road.

Chennai - 600 063.

Name of the lessee /

Permit holder

ii. Pronosed Ouarrics:

\arrrc ol 'l irlrrli &

tlre ,\l incral \lillagc

I 5.06.201 8 ttt
r.n3.0

14.06.:03It

l..rtent

Black

226t4A,

48.4C,

4D.4lr,

4[:. .lG.

4H,6.7

tcl'll I)G

Rough

Stone &

Walajabad 1-k,

Palayaseevaram

S.li. \o.

225t1.2,9B,

8C,8D.

24l,,lLl. 31.

Remarks

[-inde'r

prcsent

Processing

Gravel 
', -A

I} [, II l'.\RY
S E l,\.\--f \

of 38

Sl. No. I)escription
Cost

break up

on olExisting'I'oilets and its rnarnrenanceRenovati

) Environrncntal relatcd books to thc schoolProviding

-) out plantation in school bounclaries about 150 NosCarrying

4
Providing

of Garden

new benches, Desks, Light and Fan, Maintenance

5,00,000

l'oT.\ t. 5.t)0.000r-

st.

No

Name of the lessee /

Permit holder

Narne of

the

N{ineral

sr.

No

I Thiru. K. Kothandam,

S/o. Kuppan,

No.5, Alamelu Nagar.

EC ldentification No. - EC238001TN194718 File No. - 10032 Date of tssue EC - O6tplfu Page 5



+7

Old Perungalathur.

('hennar 6-1.

iii. .\b:rrrdonetlQuarr-ir:s

sl.

\o
Nanre ol'the lessee / \:trttc ol' 'I'aluk ct

Pernrit holdcr thc \lincrul Villagc
'l'hrru. K. Kothandarn

S,o. Kuppan.

No.5, Alamelu Nagar,

OId Perungalathur,

Chennar - (ri

Rough

Stone and

(iravel

Walajabad Tk,

Palayaseevaran:

A Village

5,6,7,8 &

24211) (l')

243t5.244n,

2,5.9,10,1 I

l Thiru. M. r\ntony

Comez,

S/o. Mariadoss,

No. 9rl,

N1.K. ltedd.v" Srreer,

West '['hambaram.

Chennai - 45

Rough

Stone and

(iravc:l

Walajabadl'k.

Palayaseevaram

A

Village

4. -l-herc will not be hindrancc or clisrurbance to the people living during quarrying

activities and transportation of the mineral.

5. .l'here 
is no approvetl habitatron within 300nr radius fiom the periphery of my quarry.

6. I swear that afftrrestation wrll bc carried our during the course of quarrying operation

and maintained.

7. 1'he required insurance lvtll be taken in the name of the laborers working in myquarry

site.

8. 'fhe cxisting road from the main rr.rarJ to quarry is in good condition and the same is

being maintained and utilizecl ior'l'ransponation ol'Rough stone.

9. I will not engage any child labor in my quarry site and I aware that engaging child

labor is punr.shablc under the lau,.

,\RY

application.

S.F. No.
Extent

(in hc$)
Ilcmarks

245 1,2,3,4,3,7 ,g

.10,1 1,15,

246/2,4,5,6,7,9,9

,10,1 I ,12, 13,

14. 16, l7l lg,

[9,20,21,24,26

3.85.5
27.02.2014 ta

26.02.20t8

2.28.s
30.05.2008 to

29.05.2013

EC ldentification No. - EC23B001TN194718 File No. - 10032 Date of tssue EC - OAn%Zz Page d;#16\,\-r'N
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l0' All t}pes of safety/ protective equipment rvill be provided to all the Iaborers working
in my quarry.

I l. No pernanent structures, temples etc.. arc located rvithin 500m radius from the

periphery of my quarry.

REVISED EMP BUDGET

;\ctivitics
(. apital Recu rring

Cost( losl

Air Environmerrt

Noise Environnrent

Waste Managcment
IJMine Closure l9-lt._i00 2573726

Implernen tation of EC. Mining plan & DCMS

Condition- Public hearing commitrncnr

CER

EIIP BUDGIiT SUNI}lARY BltEr\Kt t' \'E.\t{ \\ tsItit,.t o t-F,;\SF. pF.RIoD

\ eirr 'l ot:rl Cost

l '' \'car -55,I 6,226i-

2nd Year 270.2.412/-

J'd Ycar lli..l7.-51-l -

4,1,\.Car 29.79.4 I 0'-

sth vear :t 32,19.430i-

tlh ,,O YCAT , 48,51.652t-

7th Year 36.22.984t-

8'h Year .18.04. l3-i /-

9'h Ycar j9.9.1.-140, -

l0'h Year ;12,S.5.107,'-

I ensure to do all the sclcial and Environrnent cornnritment as mentioned in the scheme

of mining to the bcst of rny knorvlcdg,c.

,\ ilYIt

EC ldentification No. - EC238001TN1947't8 Fite No. - 10032 Date of tssue EC - 06/1
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'l't 
I

I'ltoPosl: 01.\lll{\':
The Prqect Proponent has subrnitted a copy o{'the tetter obtained from the Assistant Director
(lic). Department of Geolog,v and Mining. Kancheepuram District in his letter Rc.No.

407Q312023, dated: 29.A3.2023 has starc,J that the derails of other quarries within a radius

500m from the boundary or'thc pr.posed (luarrv srrc as Iirllow,s:

i. [.xistins Ouarrics:

\amr ul'

tlrc

\Iineral

I aluk .t
\ illirgt:

Walajabad Tk,

Palavaseevaram-

A

F,rtrnt

(in hects)o

SI

\
\ame ol'the lessee /

Permil lrolder

s.ti.

No.

Tvl. D. Suthan,

S/o. David,

No. 50. 5'h Strect.

Bharathi Nagar.

Mudichur Roacl.

Chennai - 600 063

tslack

22614A,

48,4C,

4D.4F*

4F,4G,

4t-i. 6.7

teGran

ii. ProDosrd 0urrrries:

1.83.0

S.F. \o.

245t I .2,3,4,5,7 ,g

.t0,1 I,t5,

24612,4,5,6,7 ,g,g

,10,1 I ,12, 13,

sl. Irnre ol'the Icsscc /

l)crmit holclcr

l'hrru. K. Kothandam.

S/o. Kuppan,

No.5, Alamclu Nagar.

Old Perungalathur.

Chennai - 63.

()

Narne ol'thr
) I itt cral

, 'l'aluk & \'illage S.li. lio.

Rough Stone

& Gravel

I Walajabad Tk,
I

lPalayaseevaram-A
I

I

\lxrntlunetl 0uarrirsiii

\anrr ol'

thc

)lineral

sl.
\o

\ame ol' the lcssce ,'

Permit holder

'fhiru. K. Kolhandanr

Slo. Kuppan,

No.5. Alamelu Nagar.

OId Perungalarhur,

Itou!,lr \\ irlrrjailaii 1k.

Stonc urrrl I)ellr use evlrrant .,\

(inrrcl \jrllase

I rluh &
Village

I{ SI. AI{\:

[.casc

Period
Ilcrnarks

I 5.06.2018 to

14.06.2038

Work

stopped

lixten t

(in hect)
llemarks

2?5fi,2,98,

8C, 8I),

24t/3H.3t,

5,6,7,9 &

242t9 (P)

3.07.s0

Under

Processing

present

application

!;xtent
(in hcct)

Itcnrlrks

3.85.5
27.02.20t4 to

26.02.20t8

EC ldentification No. - EC23B001TN194718 File No. - 10032 Date of tssue EC - 06t1ffi23 Page
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jo

Chcnnai - 63

Thiru. M. Antony

Gomez,

S/o. Mariadoss,

No.9/1, M.K. Reddy

Street, West Thambaram.

Chennai - 45

Itough \\'ala.labad l'k.

Stonc lnri l)aiuvasrcvllrrl .\

14. I6. 17, 18,

19,20,21,24,26

243.t5.211it

2.5.e. i0. I I

.l().0-5.20()li ttr

29.0.5.20 I l
2.85. -i

Gravel Villag.c-

t)ts lo\ B\ SI..t \ ,\.\D 'l'll [. Ir t: ,\IIKS:
The subject was placed in the 671'' i\uthority rneering lreld on 07.11.2023.'l'hc authoriry

noted that the subject was appraised in the 4l 7tr' SEAC mecting held on 1g.10.2023. SEAC

has furnished its recommendations for granting Environmental Clearance subjecr to the

conditions stated therein.

After detailed discussions. the Authorrty taking irrto accour1t rlrc rcconrmenclations of SIjAC

and also the safety aspects and to ensure sustainablc. scientific and systematic mining,

decided to grant Environmental clearance for the quantitt'of 3,22,735m3of rough stone &
46,9lOmlof Gravel up to the depth of 47m BGL and the annual peak production should
not exceed 7lr300m3 of Rough stone & 23.784m'1 of Gravel. I'hrs is also sublect ro thc

conditions imposed by SEAC, nonnal condilions sripulaterl by \4OEF&CC in adclirion ro thc

following conditions and the conditions in Annexure 'A' of this minutes.

l. Keeping in view of MoEF&CC notification S.O.1533(E) dated.14.09.2006 and S.O.

I807(E) dated 12.A4.20?2. this Environmental Clcarance is valicl as per rhe approved

mine plan period.

2. The EC grantcd is sub.icct to revierv by l)istrrct C'ollcctor. r-lincs Dcpt. an<i"fNlrCB

on completion of evcry -5 ycars and also durine thc mine plarr period, till the project

Iife so asto review thc I;C' conditions and ro cnsLrrc that rhcy have all been adhercd to

and implemented.

3. The proiect proponent shall subrnit a ('crtifictl ('onrplrancc Rcport obtainecl from lRO

of MoEF&CC to thc trronttot'rng, rctulatury arrri othcr concerned authorities including

SEIAA, while seeking a rcncrval of thc nrining plan ro covcrthe projcct lif'e.

ti t.. ,\RY
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4. "l'hc progrcssivc and linal tnrne closurc plan including the green belt implementation

and environmental norms should hc strictly fbllowe<J as per the EMP and as per the

amount committed and approved rn I:C for EMI)"

5. As per the OM vidc l-' \o. tA3-12'1,'2022-li\-lll IE- 172.624) Dated: 14.06.2A22,the

Pr<rject Prclponents arc dircctcd 1o subn:it thc six-monthly compliance on the

cnvlronmental concltttt:ns prcscrihecl in thc prior environmental clearance lener(s)

through nervly dcveloped comphanec rnorlulc in thc PARMSH Pofial from the

respeclive login.

6. The amount allocated lbr H\{P should be kept in a separate account and both the

capital and recurrine expcndrtLrres shoulcl be rione ye;rr wise for the works identified,

approved and as comnritled. l'he work & expendirure made under EMP should be

elaborated in thc bi-annual compliance repon submirted and also should be brought to

the notice of concerned authoritrcs dunng inspcctions.

\ rr nt,r rtrr'.\'
a) EC Comrliance

l. 'l'he linvironmental Clearance is accorded bascd on the assurance from the project

proponent that there will bc tull and effective rmplementation of all the undertakings

given in the Application Fornr" Pre-feasibilty Repon, niitigation measures as assured in

the Envir<lnmental Inrpact AsscirnrcnL' Environment Management Plan and the mining

features includirrg Progressiv,:' iVlrrre L losure I'lan as submitted rvith the application.

2. All the conditions as presented bv tlre proponent in the PPT cluring SEAC appraisal

should be addressed in Fult.

l. The proponent shall suhrnit Cornpliance Rcpons on the sratus of compliance of the

stipulatcd l:C condrtions inclutlrns rcsulls of monrtored data. It shall be sent ro the

respective Regional Oflice ot' Ministry of linvironment, Forests and Climate Change,

Govt. ol'lndia and also to thc ollice o{'State Unvironmenr Impact Assessment Authority
(SEIAA).

4. Concealing the factual data or submission of lalsctfabncated data and fuilure to comply

with any of the conditions rnentioned above nray result in withdrawal of this clearance

and attract action under thc pru:visions of'['.nvironment (Protection) Act, 1986.

ItY
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b) ,\ n lt lica ll le Regulatorv Ijru nrt'n orks

5. The project proponent shall strictly aclherc to 11.,. provtsrolts of Water (prevention &
Control of Pollution) Act. 197.1. thc Arr(l)rn'cnrion & ('orrrrol of Pollution) Act, 1981,

the Environment (Protection) Act. 1986. rhc I)ublre I-ra[:rlrr,v lnsurance Act. 1991. along

with their amendments, Minor Mineral Consen,ation &Devclopment Rules, 2010 framed

under MMDR Act 1957, National Cornrnission fbr prolection of Child Right Rules,

2006, Wildlife Protection Act, 1972. Forest Conservatron Act, I980, Biodivcrsity

Conservation Act,20l6. the Biological Diversity Acr.2002. Biological diversity Rules.

2004 8L TN Forest Act, 1882 and Rules nracle there under and also any other orders

passed by the Hon'ble Supreme Court of Indii,-Hon'blc High Court of Madras and any

other Courts of Law relating to the subject ntattcr

c) Safe minine Practices

6. Thc AD/DD. Dept. of Ceology' & N{ining shall cusure opcrarion of the proposed quarry

alter thc submission slope stahilit-v sturlv corrclucrc,,l tlrroush the reputed rescarch &
Academic [nstirutions such as NIRI\,{. II't's. \tTS Anna tjnrversirv, and any ('SIR

Laboratories etc.

7. The AD/DD, Dept. of Geology &Mining & Director Ceneral of Mrne safety shall ensure

strict compliance and implementation of bench rvisc recommendations/action plans as

recommended in the scientific slope stability study of thc reputed research &Academic

Institutions as a safety precautionary mcasure to ar,oirJ untoward accidents during mining

operation.

8. A minimum buffer distance specified as per exisring rules anel starurory orders shall be

maintarnctl fronr the houndarv of thc quarr\, ro 1[1. ncarest clrvelling unit or other

structurcs. and fron.t litrcst houndarrcs or al')\'orltcr ccologicalll,sensitivc and

archeologically important areas or thc spccific r"listancc specificcl hy SIlAA in t:(. as per

the recommendations of sEACI depending on spccific local conditrons.

d) Water Environment - Protection and mitigation measures

9. The proponent shall cnsure that the activity riocs not c'lisrurb rhc u,ater bodies and natural

flow of surface and groundwater. nor cause anv pollutrr)n. l() water sources in the area.

10. The proponent shall ensure that the activitics do nor rrnpact the water bodies/wells in the

neighboring open wells and bore wells. The proponent shall ensure that the activities do

not in any r*'ay affect thc rvatcr quantitl, and qualitv rn tlrc opcn u,clls and bore wells in

I.IT S t'.\l{\
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tht- r icinitr' or llnpacl lhe u'alcr tabie arrd lcvcls. 'i'hc proponent shall ensure that the

aclivltics do ntlt dtsturb lhc nvcr l'lou'. nor at-fecr thc Odai, Water bodies, Dams in the

vicinity.

ll. Water level in tlte nearest clug rvcll irr rhe <iorvnstream side of the quarry should be

monitored regularly and includcd in rhc C'ornphancc Repr:ft.

12. Qualit,v ol'uatct drsclrarger-i lrorrr tirc r{Lrarr} shouiti bc nronrtorecl regularly as per the

norrns ol'State Pollution ( orttrol lloarcl and inclurJcd rn thc Compliance Report.

l3' Rain Water Harvesting tacilrtv should be installerJ as per the prevailing provisions of
TNMBR/TNCDBR. unless otherwise specified. Maximum possible solar energy

generation and utilizatian shlll be ensured as iln essential part of the project.

14. Regular rnonttoring ot'llou rates and rvater quality upstream and downstream of the

springs and perennial nallahs f'lor"ving in and around the mine lease area shall be caried
out and reported in the compliance rcports to SIilAA.

l5' Regular monitoring of ground u,ater level anct rvarcr quality shall be carried out around

the mine area dunng mintng r)pcratron At anv slage. rl'rt is observed that groun6 water

tablc rs BettinB dcpleted cluc to thr'nlu)ing actl\lt)'; neccssary correcttve measures shall

be carricd out.

16. Garland drains and silt trap\ are ro bc providerJ in the slopes around the core area to

channelize storm water. De-silting of Garland canal and silt traps have to be attended on

a daily basis. A labour has to be spce rficallv assrgned fbr the purpose. The proponent

shall cnsure tlrc quality ol'thc tlischarging sronr water as per the General Effluent

Discharge Standards of CPCB.

e) Air Enyironment - Protection and mitisation.fneasures

17. The activity should not rcslrll in ('o2 release ancl temperature rise and add to micro

climate alternations.

18. The proponcnt shall ensurc that ihc aclivrries undertaken do not resuh in carbon

cmissicln, and tcmpcraturc risc. in thc area,

19. The proponent shall ensure that \{onitrrrrng rs carried out with reference to the quantum

of particulate mattcr during cxcavalion: blasting; rnaterial transport and also from cutting

walite dumps and haul roatls.

lI t.. It Y
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f)

20' The proponent shall ensure that thc operarrons do not rcsuk in loss of soil biological
properties and nutrients.

2l' The proponent shall ensure that activity rloc's not tleplctc the indigenous soil seed bank
and disrurb the mycorrizal lrrngr

eutrophication of soil and water.

soil ortlanlsm. soil community nor result in

22'The activities should not disfurb rhe soil propertrcs and seecl and plant growth. Soil
amendments as required to be carriccl out, lo lurpro''c sorr hcalth.

23' Bio rernediation using nticroorganisnrs should lre carrred out to restore the soil
environnrcnt to enable carbon scquestratiorr.

24'The proponent shall ensure that the mine restoratior) is done using mycorrizal vAM.
vermin-composting, Biofertilizers to ensure soil health and biodiversity conservation.

25' The proponent shall ensure that the topsoil is protected ancl used in planting activities in
the area.

26' The proponent shall ensure that topsoil to be utrlized for site restoration and Green belt
alone within the proposed area.

27'The top soil shall be tcrrrporarily stored nt carmarkecl place (s) and used for lancl

reclamation and plantation. The ovcr brrrclcn (OBt gencrated during the mining
operations shall be stacked at eannarked dr.rnrp srte(s) onlv. .l-he 

OB dumps should be

scientifically vegetated with surtablc native spcL'rcs ro prcvent erosion and surface mn
off. At critical points. use of gcotextile shall be undenaken f'or stabilization of rhe dump.
Protective wall or gabions shoulcl be rnade around the durnp to prevent erosion i flow of
sediments during rains. The entire excavated area shall be backfiiled.

28' Activities should not result in invasion of site bv exotic and alien plant and animal

species and disturb the native biodiversity and soil micro flora and fauna.

g) lation measures

29' The peak particle vclocity at 500nr distance ()r \\'rrhin thc rrcarcst habitation. whichever is

closer shall be monitored pcriodrcaily as pcr applrcahlc tx;MS guidclines.

30. The sound at prcr-iect sitcs tlisturLr thc vill;rgcs nr rcrspcct ol'both human and animat
population. Consequent sleeprng clisorclers a,rrl srrcss may, ;1t'li:cg the health in the villages
located close to mlntng opcratr()ns llcncc. rlrc l'l) shall cnsurc that the biol6gical clock
of thc villages arc not disturbccr bccarrsc ol'tlrc nrl)nlq actr\ rt\.

[_tr s .I"\ 
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h) ll iorlir It'- I)rotcetion anrl rrritiu irlion nre:rsrrres

-i l' .l'lrc 
pr()p()llcllt silotrirl c!l:u1r' liirtr lite r-t' is rio tirrturblrrrct lo thc auriculturc plantatierns.

soctal tilrcstr! plarltittrr)ni. \\irsir lantlr. iirrcsts. sanctuxry ()r n6tiolill parks.'l'here should

bc no lmpact on tltc littttl. rlatu'. sorl anti l;iokruical cnvironmcnt ancl orlrer natural

rCSourccs tluc trl lllc irrrrrirtt ir(tl\ ii:a\

.1]. \o 1l'ce-\ ttt tlrt llclr sl)t,lt ltl tr\ r'-':)t,,,. -.Lj rilij ,rll ,it., l:.uj\ tjll))l_1L.rcd lirtti pt.()lcCted. Iti ease

tt'cc' litll ''r'tlhltl ii:i 1.11)i)()\r'\'Lti,,ir'i'1. .r,i. iitl lr.i:.!,'tlt.i\ irt.lrltrtsltlitrticrl 1t tlre (lrccnlrelt

zttne. l'hc f)ft)1-r011g,,, sllltll r'rr:rlrr'ilr.r: lhe lctt\:lttc\ !t: l'l() \\.av rr-sult in tjisturbaltce to

l-trrcst and trcc\ lrt r re rrritr'. 'l [rc proPor:rrri sitlll cl)\ure tlrat the actlvrt\, rloes r-rot rlisturb

lhc n"lor,cntclll rrl'erazing rri:rrr:rrl: llrci lrcc ml)ulrlg rrildlile. Thc p1rp6lcnt shall clsLlre

that thc actlvltY docs lrrrt,-iisrilrir titt l.rorlrr,et.\tl\. titc llirr.l & launa in tllc eCoSYstenr.'l'lre

pr()pollcl'lt shltll ctlsurc that Iht' ltcltr ll\ (iocs not resLllt in invasicln by rnvasivr alierr

spcclcs. llrc prr:portenl shall cnsLir. tl:nt thc lctivitics do not disturb the rcsielcnt arrd

nllrrralorv trrrcls.'l'ltc proponcl)t shrll cnsurc lhul tlrc activities do nor disturb the

\cgtlatloll and riiltllilt ut lltc,rd.tornlr)u !'c\cl\.j iorurl,.:rrrd lreas artluntl.

l-i. 'l'he pR)p()llcnl slritll ctr:trr. ll)ltl lir,-. rrr lt\ tttL.) tltr irot titslrrrlr tlrc agrtl brurlrvcrsrtv and

i'tgl(! lllrll)\. .'\utli,ll: 1r, :ri i.if,-I ;', irtr.llt)irlr' ,rr:ttriirtc:ll't. tttixed prlitrtts td suppoll

brodrr crsrty coltsr:r\ iil t(ln nl t itc rnrnc r-r.'rlrrnrt ion c l'tbrf .

-l-1..1'lrc prL)p()ltcnt sltaIl ctt:Lrrc lh;.r: rll rnrtr;:urrtin r]lritsilrc. irstcd 1r the IllA,'l:MI) arc takcn

t() pr()tcct the brrldir crsrtt arrrl rtlrtu|lr] rr.\(rurLt'r ill lilc iil.cir.

l5 I'hc proponcnt shlll clrstrre tlrrrr :lrr.l,.rl\riic..\ r[r r).I irnlrlrct qreen lundsrgrazrng fjclt].s of
all tvpcs surroundilts lltc tnittc lcusc arca rvlrich arc ftrocl sourcc for thc grazlng cattlc.

i) Climate Chanse

-16. I'he pro-lcct ltcltVtlt shrluld n()l ln ur]\'\\'a\'rntpirct tlrc clirnatc lnd lcatJ to a,se in

len)pcralurc

Jr Ilrcrc sltottlti hc lcltst tlt.trrrlr.rr)ct' rr, liin(i\r'ill)c rc\Lrlting nt lanrl ,sL. chlrnge.

C()rllilnilnattrllt ilnri .rltr:t'ittt()l: ,)l .1r1; p11rillg,. ltiltlrrrg to ( lrr:rate C.hange.

JlJ lntcnsrve lllll.)lllq actl\ rl\ :lrt,ul,.l nol lttltl to ti11,,,a,',,,Lrrc ri:c ancl _qlobal \t,armlng.

39 Opcratitltts shilrrlii l)i)i r(,\ti jl ur (rll(, tclclrscr iti)(i c\1l.il l)1,\\cr e9rrsgr.r.r1tli9l lcaclirtg, to

C"lrmate Changc.

-10 l{rlring tl:rotrglt tl;rcrltttottui e llitrcirer. ircttcl e lc.'irrllelrlr..1rr. cnct.g,\,rrse. s9[ar usauc, use

ol'rcncrvablc cncrgv slrrlLrlii tlr ro r.ictrrrbonizr the opcrlrrirxrs.

I.- IT
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41. Mining Operation should not rcsult in clrou{hrs. lloods and watcr strcss, and shortages,
affecting rvater security both on site and in trre ,,rcrnitv

42' Mining should not result in u'atcr loss from cvaporatron, leaks and wastage and should
support to improve the ground ivarcr.

43. Mining activity should bc floocl prool.wirh rlcsigrrs and the drainage, pumping
techniques shall ensurc clinratc-prooling itnd \()ct()_L.cr)111.11111g uellbcing in the area and
vicinity.

j) Reserve Forests & protected Areas

44' The activities should provide nature based support and solutions for forest protection and
wildli fe conservation.

45' The project activities should not result in tbrest f'ircs. encroachnrents or create fbrest
fragmentation and dtsruption of forest corridors.

46' There should be no disturbance to thc freshrr,atcr flow lrom the forest impacting the
water table and wetlands.

47' The project proponent should support all activiries ol'thc foresr tlepaftment in creating
awarcness to local communitres on fbrest coilscrvatr0n.

48' The project activities should not alter the gcociiversrrv and geological heritage of the
area.

49' The aclivities should not result in temperature rise due to increased fossil fuels usage

disrupting the behaviour of wildlife ancl florir.

50' The activities should support and recognrse the nghrs and roles of indigenous people and

local communities and also suppoff sustainarrre developrnent.

5l' The project activities should support the use of rencw,abtes lbr carbon capture and

carbon storage in the project sitc ancl forest surrouncls.

52' The project activities should not result in chirn-ucs ur ftrrcst \tructure. habrtats and genetic

diversity within forests.

k) Green Belt Development

53' The proponent shall ensurc that tn tl-rc grccn bclt tlcve lopment rnore indigenous trees

species (Appendix ,rs per the SI:A(. Minutcs) arc planrctl.

54' The proponent shall ensurc thc area is restorcd alr<i rclrabrlrtatcd with native trces as

recommended in SEAC Minutcs (rn Appendrr).

R[,'t'..\RY
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\\'orliers and thcir protcctiorr

55. The project proponcnt is responsib[' lirr irnplen)enring all the provisions of labour laws

applicable lrom tinrc to tlrrc io rprarrlrng.\'lrnrng opcrations. The.vvorkers on thc site

should be providetl n'rtlt on-srlc uecorlrnxrdatron or tacrlities at a suitable boarding place,

protcclivc cquipnrcrrt such as car ruul'1.s. hclmct. etc.

56. The proponent has to providc lnsurancc protection to lhe workers in the case of existing

mining or providc the affidavrt in case o1'fresh lcase helore execution of mining lease.

57. The workers shall be cmploycd ti:r vvorking in the mincs and the rvorking hours and the

wages shall be implcnrented/enfirrced as per the Mincs Act, 1952.

m) 'I'ranspqrtation

58. No -lransportation of the niirrerrrls slrall be allorvcd in case of roads passing through

villagesl habitations. In such cases. Pl' shall construct a bypass road for the purpose of

transpofiation of the minerals lear':n!. ur ade.luiltc gap (say at leasl 200 meters) so that

thc adverse inrpact ol' :ound and dust along *'ith chances of accidents could be

mttigatcd. All costs resulting lronr wrrlening and strsn-ethening of existing public road

nctwork shall be borne by the PI) irt eonsultatron with nodal State Covt. Department"

Transportation of minerals through road movement in case of existing village/ rural

roacls shall be alloivcti rn consultLrtion ,uvith norl;rl State Govt. Deparlment only after

required strengthening such that the carrying capacity of roads is increased to handle the

trallic load. The pollution due t,r transportation load on the environment will be

effectively controlled arrd *,irtcr sprinkling will also be done regularly. Vehicular

emissions shall be kcpt under control and regularlv- rnonitored. Project should obtain

Pollutiorr Under ('ontrol (l'Lj(')ccrtrlrc:rtc tirr all thc rchicles lionr authorized pollution

tcsting centcrs.

59. The Main haulage road rvithrn the mine leasc should be provided with a perrnanent water

sprinkling arrangement lirr dust supprcssion. Other roads within the mine lease should be

wetted regularly with tankcr-mountecl water sprinkling system. The other areas of dust

generation like crushrns r()ne. r'natcrial transler points, material yards etc. should

invariably be provided with dust suppression arrangemcnts. The air pollution control

equipments like bag filters, vacuum suction hoods. dry fogging system etc. shall be

installed at Crushers, belt-convcyors and other arcas prone to air pollution. The belt

t,t It ,\lLY
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conveyor should be lully covcrcrl to avoicl gcncnuron ol'clust while transportation. pp

shall take necessary mcasures ttr avorrj gcr.lcratl()n ()j litrttlvc dust emissions.

n) Storase of wastes

60. The project proponent shall storeldump the rvastc gencrarecl wrthin the earmarked area of
the project site for mine closurc as per thc approvcd nrrning plan.

O) CER/EMP

6l' The CER should be fully Implcnrented and l'act rcilccted rn rhc I.lalf-yearly compliance

report.

62' The EMP shall also be implemented in consultation rvith local self-govemment
instirutions & Govt. departments.

63. The follou'-up action on the impler:rentation ol'C F.lt Shall be included in the compliance

report.

p) ns for ltocl nrirtiolr ol'rni lre sites

64' The mining closure plan shoultl strictlv adherc to appropriate soilrehabilitation rneasures

to ensure ecological stabilii.v ol thc area. Rcclur)rarlr)n Ilestoratiorr of the minc sitc

should ensure that the Geotechnical. plrvsical. chcrnical properries are susrainable that

the soil structure composition is buildup, during rhc process 6f restoration.

65. The proponent shall ensure that the mine closurc plan is followed as per the mining plan

and the rnine restoration should be done with native spccies. and site restored to ncar

original stafus. The proponent shall ensure that the area is ecologically restored t6

conserve the ecosystems and ensurc flou, of gooris ancl services.

66. A crucial factor for success of reclamatron site rs to select sustainable species to enable

develop a self-sustaining eco systcnl. Specics sclecrccl should easily establish. grow

rapidly, and posscss good crorvn:lr:d pref'erabiv bc nalrvc spccies. Species to bc planted

in the boundarv of'pro.icct sitc shrrultl hc urr palar;rirlc lirr cirttlc's r{oars alrd should havc

proven capacity to add lcal'-lrltcr to soil ancl clccorlposc.'1"hc spccics plantcd sh6uld be

adaptable to the sitc conditions. Shoultl be prcl'crablv pioncer species. decrduous in
nature to allow maximum leaf-litter. have decp root systcm. fix atmospheric nitrogen ancl

improve soil productivity. Specics selected shoulcl have rhc abrlrty ro rolcrarc altered pit

and toxicity of and site. Tlrc,"- should irc capablc ol'rncctrng rcqurrement of local people

in regard to fuel fodder ancl shoultl bc ablc ro arrracr bird, bees and butterflies. The

species should be planted in mixcd associarion.

t..tt s I .\ lt\
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67. For mining area rcclanratlon plot culture expcriments ro be done to identify/ determine

suitable species tbr thc sitc.

68.'top soil wrth a mix ol'bcne tre rll rnrelobcs (llacttrra,'Fungi)to be used forreclamation of
mine spoils. AM ["unpt {..\ri.:.rre ulrrrnr\currhrzll lungrt. plant erowth promoting Rhizo

Bacteria and nitrogen lixrng bacrcna to lrc urilrzeti.

69. Soil and moisture consenjation and watcr lran,cstrng structures to be used where ever

possible for early amelioratron and rcstoration of sitc.

70. Top soil is most important lirr ruccesslul rehabilitarion of mined sites. Topsoil contains

majorrty ol'seeds and plant propagation, soil microorganism, Organic matter and plant

nutnents. Wlrerevcr possrblc the topsoil should be irnrnediately used in the area of the

for land form reconstrucrion. ro pre mining conditions.

71. Overburdens may be analyzed and tested forsoil characteristics and used in the site for

revcgctatlon. \\"herever pussrtrlc scrti:. rhrzonrc. Lrulbs. etc of pioneering spices should

be collccterd. prcservetl arrri u:e ri ul rc\t()ring thc srrc.

72. Natrve grasses seeds rnay L:r urcd as eolonrzcrs and sorl binclers. to prevent erosion and

allorv diverse self- sustatntng plant communitres to cstablish. Grasses may offer superior

tolerance to drought. and cllrnaric srrcsses.

73. Reclamation involves plannctl toJrographical reconstruction of site. Care to be kken to

minimize erosion ancl runoll. I-opsoils should have nccessary physical, chemicals,

ecological, properties and therelbre should be srored with precautions and utilized for

reclamation process. Stocked topsoil should be stabilized using grasses to protect from

wind. Seeds of various indigenous and local species may be broad casted after topsoil

and treated overburden are :prcad.

74. Alkalinc soils, acitiic sorls. Srlrne sorls should bc suitably treatedlamended using green

manure, mulchr:s. lannr,urrl nlanurc t() rncreasc organic carb{}n. -fhe 
elforts should be

taken to landscape and usc thc land post nrinrng. 'l'he IIMP and mine closure plan should

providc adequate budgct for re-estahlishing the srte ro pre-mining conditions. Effective

steps should be taken lirr utrlrzatron of ovcr burden. Mine wastc to be used for
backfilling, reclamation. rcslrrrilriorr. and rehabrlitation of the terrain without aflecting

the drainage and water regrmcs. 'l"hc ratc of rchabilitation should be similar to rate of
mining. The land disturbcd should be reshaped t'or long rerrn use. Mining should be as

I: l{ [:'t" \ It Y
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far as possible be eco-lrientily. lntcgratron ol'rehabrlrlarron strategies with mining plan
will enable speedy restorarion.

75' Efforts should to taken to aesthetically improve the mine srte. Generally, there are two
approaches to restoration 1.e.. Ecological approach which allows tolerant species to
establish following the succession process allorving ploneer species to establish. The
other approach i.e., plantation approach rs u.rrh selccrccl native species are planted. A
blend of both methods rnay bc usccl to rcsrorc rhc sitc hy adding soil humus and

mycorrhiza.

76' Actron taken for restoration of thc srte shoulrl hc spccrlically mentioned in the EC
complianccs.

CONDITIONS IMPOSED BY SEAC:

1) The prior Environmental Clearance granted for rhis mrning project shall be valid for
the project life including production value as laid dorvn in the mrning plan approved

and renewed by competent authority. from tir:rc to trrrre. sub.iect to a maximum of
thirty years' whichever is eartier, vide I\,IoEF&CC Notification S.0. lg07(E)
dated 12.04.2022.

2) Since the structures arc situated within a radial distance of 500 m, the pp shall

carv out the scientific studies rvithin a period nf six months lronr the

comnlencenrent of cluarry;ing operarions. ttr design tlrc controlled blast parameters for
rcclucing the blast-induced grountl air- r'ibrarr.rrrs arrrl clirninating the fly rock tionr
the blasting operations carricd out in thc proposetl quarry, by involving anyone ol-

these reputed Research and Academic Irrsrrtution suclr as CSIR-Central Institure ol'
Mining & Fuel Research I Dhanbad. NlRMlBangalore. Il'f-Ma<iras, NIT-Dept of
Minlng Eng8, Surathkal. attd Anna Universitv (lhennar-C'EG C.arnpus. A copy of such

scientific study report shall be subrnitled to rhe SEIAi\. MoEF. TNPCB. ADtMines-
DGM and DMS. Chennar as a part ol' I:nvironmcntal Compliance without any

deviation.

l) Thc PP shall furnish a Sranclard Opcrarrnq l)rocetiurcs {Sop) for carrying out the

blasting opcrations in sccuring tlrc saf'ctv oi'rlrc pcrs()lrs living withrn a radial distancc

o1'500m(clangerzonc)trrthcetrnccrnctl .\l)(\lrnc:tltlhctrmco['leaseexecution.

4) Thc PP shall not emplol'anv cxtcmitl aqclrcr Ior carrvrngl out thc blasting operation

and he shall also install thc tcrttporar) nllg,azu.rcs ilpprovcr] by the concernc6

\;
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licensing authority bet'orc the cxecut"ion of the lcase. for storing the authorized

explosives & detonators separately in accordance with the Explosive Rules, 2008.

5) I'or the safety ol' the pcrsons ernployed rn thc quary, the IIP shall carry out the

scientific studics tt) asscss ihc slopc stahilitv ol'thc rvorking benches and existing

quarr-Y walls in a hillr lcn'aut tlrthrr.r a pcriod ot'srx tnonths from the commencement

of mrnrng operatlons lor craluatlns thc slope stabilization & protective measures at

the ultirnatc pit limrts. hr inr.olvrns. an\ ()nc ol'thc rcputed ltesearch anci Academic

lnstirutions - ( SIlt-('crrrral lrr:rrrure or' Mrnrng & ljuel Research / Dhanbad,

NlRMr'Llangalorc. [)rvr rorr rrl'(irorcchnreal Inurrrcerrng-ll'f-\{atlras, NIT-Dept of
Mining Hngg, Surathkal. rniJ Artna I jnrversrty ( hcnnar-CEG Campus. A copy ol'such

scientific study repon shall be subrnitted ro the SEIAA, MoEF, TNPCB, ADlMines-

DGM and DMS. Chennai as a part of Environmental Compliance without any

deviation.

6) As accepted by' the Prolcct Pr()ponent the CEIi. cost of Rs. 5 Lakhs and the amount

shall be spcnt tbr the acltrttics as conrrnitted rorvarrJs Panchayal Unron prirnary

School. Sankarapuratn. Palayaseevuararn. Walqah Union, Kancheepuram before

obtaining C'l'O fronr 'l'\t,('13

7) 'fhe PP shall rntbrm scnd thc 'Notice ol Opcning' ol'tlre quarry ro the Director of
Mines Safbty, Chennar I(egrort hctirrc ohtarnrng rhc (''lO tionr thc l'NPClB.

8) 'l'he ProJect Proponent shall abidc bl the annual prociuctron scheduled specifieri in the

approved nlining plan and tf'anv deviation is observed. it will render the Project

Proponent liable for legal action in accordance rvith Environment and Mining Laws.

9) The proponent shall appoint the statutory competent persons relevant to the proposed

quarry size as per the pror,isiotts of'Mines Act 1952 and Mctalliferous Mines

Rcgulations. 1961. as anrended fiorn Ilmc to trntc.

l0) Within a pcrrod one tnonth lionr thc exccr"rtion of'leasc cleed, the PP shall ensure that

thc persons deployed tn lhe quaffy including all the contractual employees/truck

drivers shall undergo trttltal,'pcriotfical trairrrnu rt the DGMS approvecl GV"fC

sitrrated in'[richy, 'Sule rrr Ilosrrr

ll) 'l'he PP shall construcl a uarlirrrtl tlrarn ol' siz.e. gradienr and length around the

proposed qualTy tncorporating garland eanal, silt rrups. siltation pond and outflow

channel connecting to a natural drain should be proviiled prior to the commencement

I{l.. l'.\ltY
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of mining. Garland drain, silt-traps. silration pcuds ancl outflow channel should be de-

silted periodically and geo-taggeti photographs ol-rhe process should be inctuded in

the HYCR.

l2) Monitoring of drainage walcr should bc carrrcd our ilr tlrfferent seasons by an NABL
accredited lab and clear water should onl.v lrc drscharged inro the natural stream. Geo-

tagged photographs of the drarnaec and sarnplrng srrc should be submined along with

HYCR.

l3) The proponent shall install thc'Sl (orr (il r\.pc ()l fl.ncrng all around the boundary

of the proposed working quarry with gates ttrr cnrry,,exrt before the commencement of
the operation as recommended in the DGMS Circular, lli 1959 and shall furnish the

photographs showing rhe same before obtaining the cro from 'l'NpcB.

l4) The Proponent shall submit a concepfual 'Slope Srability Action plan' incorporating

the benches & accessible haul road approvcd hv rhe corrcerned AI) (Mines) for thc

proposed quarry ro the DEEiI'NpcB ar the rrnre of obtainrng the cl-o,
l5) The PP shall ensure that the persons enrplovecl in the quarry whether permanent.

temporary or contractual are undergoing thc initiallpcriodical medical examination in

the DCMS approved OllS Clinicsil'losprtals 0s pcr thc DGMS Circular No.0l of
201 I before they are cngaeed tn nlnrnlt uctr\ rtrd\

l6) The PP shall ensure that thc persons ernplol'ecl in rhc quarry whether permanenr.

temporary or contracfual are provided with adcquate PPEs before engaged in mining

operations.

l7) The PP shall meticulously carry our the nrrtrgation measures as spelt out rn the

approved EMP.

l8) Proper barriers to reducc norse level ancl clusr pollurron should be established by

providing greenbelt along the boundary ot'the quarrying site and suitable working

methodology should bc adopted by corrsidering the u,rnd direction.

l9) The Project Proponenl shall cnsurc that thc firnrlr cannrrkecl lor environmental

protcctlotl rncasurcs arc kcpt nt il scp;lritle 1-r,1;11 .lL(,(\ur)t uncl shoulcl not be diverted

for other purposes. Year-u'rsc cxpcn<lrturc shoulrl irc nre luded in tfie HYCR.

20) The Project Proponent shall scntl a copy ol'thc l:('ro [[rc concernecl PanchayaVlocal

body.

[_R S
"I"\RY
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2l) l']crennial mattttcttancc ()l ltrul;.rer road'rrllauc, I]anchayat lload shall be done by the

project proponent as requtred. rn coordinarion wlth tire concerned Govt. Authority.

22) Perennial sprinkling arangcments shall bc in place on rhe haulage road for fugitive

dust suppressiott. Irugttivc crnsslou measurcments shoulcl be carried out during the

mining operation at rcgular intcrvals and subrnir thc consolidate{ report to TNpCB

oncc in srx rnontl'rs

23) 'l'hc l)roponent shall cttsurc that thc noise levcl is monitored during mining operatlon

at the project site for all the machrneries deploycd and adequate noise level reduction

measures are undertaken accorcitngly. The repoll on rhe penodic monitoring shall be

included in rhc t{Y('R.

241 Proper barriers to rcclucr rr()t5( ie\el anei rlu.=rt poll,ltion shr:r,rlcl be r:stablishetl by

providing greenbelt alone the boundary of the quarrying site and suitable workrng

methodology to be adopted by consrderrng the rvi,d direction.

25) 1'he purpose of green belt around the project is to capture the fugitive emissions,

carbon sequestration ancl to itttcrrunt€ the norsc senerated. in addition to improvrng

the aesthettcs. A wicle ritttlrc ol rrrdigerror"rs plant specres should be planted as givcn in

the appendix. 'l'he plant spectes r.vrrh denselmocierate canopy of natrve 6rigin should

be chosen. Species of small/mediumltall trees alternating with shrubs should be

planted in a mixed manner.

26) Tallerlone year tlld saplinus ruiscd in appropriate size of bags (preferably eco-

frrcncllt bags) shoLrld lrc pl;rricrl rn ;rr.r,pcr.)pacing irs per the aclvicc of local lorest

authoritiesibotanistihorticulrurist rvith regani to site specific choices. The proponent

shall earmark the greenbelt area with GPS coorclinates all along the boundary of the

project site with at leasr -j meters wrde and in between blocks in an organized

manner.

27) Noise and Vibration Related: ti) ,\ppropriatc r"neasures should be taken for control

of noisc levels below tt5 dUA in the weirk cnvironment. Workers engaged in

operations of HEMM, ctc. should bc provided rvith ear plugs/muffs, (ii) Noise levels

should be monitored regularly (on weekly basis) near the major sources of noise

generation rvrthin the core zt:r'rc

28) 'l'he PP shall carry r)ut rli-rxnrlurlr oi'onlv onc rtrund oi'controllecl blast per day,

restrtcted to thc tltaxltnunl ol'.10 to 40 nuntbcr ol'holes per round with maintaining

I: (. nn't',rRvI}
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maximum charge per delay in suclr a manncr rhat rhc blast-rnduced grouncl vibration

level (Peak Particlc Vclocitr') nrcasrrretl ur tilc il()usd\ \tructurcs located at a distance

o1500 m shall not excccd 1.0 nint,s ancl ncr llv rock slrall tral,el beyond 20 m from

the site of blasting.

29) The PP shall also ensure that the blastrng operations are not carried out on a 'day

after day' basis and a minirnunr 24 hours break shoulcl bc ohscrv,ecl between blasting

days to reduce the environmcntal impacts c[,]'cctrr,clr,.

30) If 'Deep-hole largc diametcr <lrilling and blasrrng' rs required, then the pp shall

obtain special permission from DGMS.

3l) The PP shall ensure that the blasting operarions shall be carried out during a

prescribed time inten'al 'uvrth a prior noticc to thc habitations situated around the

proposed quarry aficr havinu posted thc scntnes,'guarcls adecluately to confimr thc

nol)-L'xposurc- ol'public rvithtn lltc tlanger zorrc ol'-5(X) nt from the boundary ol'the
quarry. The PP shall use tlrc.jack hanrmer clrrll rrrachine lirtecl with thc dusr exrractor

for the drilling operations such that the fugitive dust is controlled etfectively at the

source.

32) The PP shall ensure that the blasting opcratrons are carried out by the blaster/Mine

Mate/Mine Foreman employcd by him in accordance with the provisions of MMR

196l and it shall not be carried out by the persons other than the above statutory

personnel.

33) The proponent shall undertake in a phased manner restoration. reclamation and

rehahilitation of lands afttcted try thc quarr\,11s operulrions ancl shall complete this

work belbre the conclttsiott ot'suclr operations ns pcr the Iinr,ixlnmental Management

Plan& thc approved Mrne Closure l)lan.

34) Ground water quality monitorrng should be concluctccl oncc rn every six months ancl

the report should be subnrittcd ro l"NpCIj.

35) The operation of the quarr),' shoulci nol al',cct rhc agrrcultural activrties & water

bodies near the project sitc and a --i0 rn salctl tlrsrancc liom water body should be

maintained without carrying any activity. 'l'he propor)enr shall take appropriate

measures for "Silt Management" and preparc a SOP for perioclical de-siltation

indicating the possible sill contcnt arld sizc nr casc of-any agricuttural land exists

around rhe quarry.

I}T-R S 'l'.\ ItY
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36) 'l'hc proponcnt sllltll proi Itlc setlrrtrcrrlalrorr lank rc{lling tank wrth a6ccluatc capacitv

lirr runo l'1' ntilnlr!rrrltc!) i

.i-1 llte ltropottcltt .lr,ril .:,',.r. ,lt.r' , ",':.r:t\,r(,j-t.rii(t:) ll lite 11i1rr.r.tcrl g:.igtilt slgttcs shall

ll('!l caLlsc.lttt lttliiit.llit'.''i'iirt \:il.rr:e |lerrIlL irr:lilrg \irlllrr:c I{oad ancl sh:rll tiikc

ildeqLlatc salcl\ l)t"ccltutt()illl'\ ili(it\urr)5 \\l)llc llrr ichrclcs aru passiltu through the

scltottls hosprtlri [']rc l)roll,r.i l,r.r]l)(ri](.t).i,jr.rli ,.1:ul.C that lhc rolij ma1.,nrll lre

tlantlUCd dUC to l[UtSl)()i":.i]ti):,r)l lliL.rtil.l1.l,,'ri rli.rt.r rlt.:lrrlCs. Al](j lfaprpofi trl g;111j1g

\lol)cs \\lll lle lts llrt Il(( ( rlrrrlr'lurc: i\ rtir i.'>l)ccl to corrrltlvutg wllh trlrf'ljc

c()nqcsti0l't urrci ilcnsrt r

-j.lt l'o cnsurc sull.tr nlcils[rr{i ulong thc hclunilart ol'rhr qu&rry sitc. sccurrtv quards arc

ttr ltc I'trrstcd titrlrrrr.: thc tlrtrr.e nr.l.lilt,l rrl'ti.rt, t.nrrrrng ()ncrilllOI.l.

.19) I hc l)ro.1eci l)rlrpttttcttl rltall e trrrrl'rii rr rtlr llrr pror rsrt)r.ls ot' thc \,1 rrrcs .\ct. I ()52.

\l\ll{ lt)(rl lltlti \lttte. llul.' .')" irrr .'it::,i'tii!,\itlei\. ltr:alrlt lrnri *,-.1l'ure ol lhe

pr:0plc l!orkrttu ir: tlrc rnrrru\ irn(i lrre :IrrroLurtinrr lr.r[rrtltttts

-10 1 llrc pr()"lcrrt pr()t)(:!ncnt :hrrli errrrrrl tirirl tlre pr-(f \ i,.rrllt\ ot'tlre \.1 \1 I)R Act. 1957&the

\,{( I)lt 2017 irrrd'Ilrlrlrrirrlt: \l rrr,r.\lrrt,r.rrj (.rrri.:sl.t] Ilrrlcs it)_it.) s;s c.nrprlcd by

Cilrrving. OU1 thc rll.llli"l\ y1i1 rrpCl'.tlr{rl)\ lt} ti .i.rllll.il. :f tdlltlfiC lrr.trl svstCll)iillC nllU)t.lCr

kcCprnU tn vietr Pfi)[rCr...tfcl\,ii t]re iltirrrri: \tr.uutut.C Altd Iftr ltulrlrc.rrtr-l ltLr[:lte
rv<lrks located lt) thitt !'lcnirt\ rrl lite qulrrrvln{ irrclr and rn a manncr to presen.c thc

cnvirottntcnt atttl ccolou_r t,l' tlte ur-r.ir

ll) 'l'hc quarrvine iletr\rt\ .hlll bc '11rppcd if'thc crrrirc elLloptity ililicatetJ in lhc \linrng
plittt ts rluitrnc(j ercrr hclr,r'r tirc c'. Irrr-\ ,.rJ'llte rlulifl.\ l*itst perrotl irnd tlte silntc \hilll
bc tttlorntccl to tlrc l)istrrer \l) l)t) ((ierricrrt,urrtl \lininql Drsr6cf l:prir,pr,cntal
[:.nglnccr ('l'\1,( I]; irrrii ilre j)rr.e,-.tor-ol.\1rnes Srrlr.lr (l)MSi. (ihcnnai [i.cqion [:i.,rlrc
pr()p()nclti \\ llll(riii i,lt:

-12) l'hc l)rolccl [)roporr,..trl .i:.iii -ri,r,1,".t-,r l]tl .lritr:.rl irroritrcllon schu,rlulcd speciltrtl rlr

thc apprtlvccl ttltttttt!: llllttr lt:iri tl ,ur., tirrltlt('l i\,ritrt'rrerl. rl u,rll r-cpticr rltc I)rrl.it:ct

Pro;)tlncnt Itatrlr: li:r lctll lrctr,rr: ul .rce()rdilnce \\ rlh I:lrvr16rrplept apcl \lltipg [.uivs.

{3) i\ll thc condttit)r)s lnrp()scri [r-r iir,.: .,\ssirlarrl, I)cptrtr Dircctor" (icology & ]1 rnrng,

ctttlccnrcd l)istrie t llt tltc irrnluur plitrr apJrnrr al lcttcr and the prccisc arca

ctlmtnttnicatitln lcttcl'tssticti br eonccrncd I)rstnct C'nllcctor shor.rld bc strictly
lirIloriccl.

FIIi I',\RY
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44) That the grant of thrs E.(.. is tssued liom the cnvrronn)errtal angle only, and does not

absolve the project proponent lrorn the other sratutory obligations prescribed under

any other law or any other instrumcnt in force. 'fhc sole and cornplete responsibility"

to comply with the conditions lard dorvn rn all othcr lau's for the time-being in force,

rests with thc pro.jcct Prop()ncrli

45) As per the dtrecl.tttn,s c()ntaurcd rn thc O\l i.\o.ll-1412018-lA.lll dated l6th

Januarv 2020 rssucd br: \lo[:l:('(. rhc Pro.lccr I)rtrponent shall. undertake re-grassing

the mining area and any othcr arca ir,hrch nrAv havc becn disturbecl due to his mining

acttvities atld restorc the land lo a conclitron rrlrre h rs llr filr grou,th of foddcr. Ilora,

fauna etc. Thc conrpliancc ol tlrrs <lrrc'ctrotr .rr,rll hc rncludccl rn thc Half Yearlv

Comphance Report which rvrll be monltored b.v SL;\(' at regular intervals.

46) The mintng lease holders shall. after ceasing mining operations, undertake re-

grassing the mining area and any other area which may have been disrurbed due to

thcir rnining activities and rcstore the land t() a conditron u,hich is fit for grow.th of

fodder. flora. l'auna crc.

47) As per thc MoBF&C( Otllce Menrorantlunr t'.No. 22-6512017-lA.lll dated:

30.09.2020 and 20.10.2020 thc proponent slralladhcre to the EMP as committed.

48) lf the R.F is located very close to thc proposcd quan.v srte. the PP shall develop Green

tlc'lt (Thick Tree plantation rn tw() t() threc ro,"r\)al()ng thc houndary of the mine lcase

arca befcrrc obtainrng thc ( 'IO li'orn thc I \['( li
49) The proponent shall construct and rnarntain propcr tcncing all around the boundary of

the proposed working quarry adjacent to the drrection of the location of the Reserved

Forest before the commencement of the operation and shall f'umish the photographs

showing the same before ohtaining the CTO fnrnr -l'\P('8.

50) The PP shall take steps so that thc ovcrburdcn. rr,astc rock. rc.lccts and fines gcnerated

during the mining opcratrons shall bc storcd ur \cparatc durnps positioned in opposite

direction to the location ol'thc rcscn,cd lorcst.

5l) T'hc PP shall ensure that suclt wastc rclcct dumps shall hc propcrlv secured to prevcnt

escape o1'matcrral thcrc fionl rri hanlli:l ilrrlrirtrlrc. rrhrrh llav callsc degradatron of

cn\ lrotllllcttt attil t() prc\ ar-lt Lirri\iilt(rlt ()l lli)(,(1\

52)'Ihc PP shall sclccl thc srtc lirl r"lLrrnps or) ur)per'\rrru5, q1qlynd to ensure minimum

leaching effects due to precrprtatrons.

r i '\I{\'
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5 j) I-he l'l' shall lakc t-tcccs:,ir'\ \tL'ir\ li)irl \\ ircruvcr p,rr.rtrlc. tlrr' \\,astc rock. r-rrcrburden

etc. shall be back-llllcti tttltr tlte ttttttc e\cil\'ati()trs u,ith a vicw to rcstorillg thc lirncl ro

its orrcinal usc us Iar us pr':rrhlc

5il \\'Irercrcr blcl<-ljlirrrg,rl r,i.1.li rot.ir ut iiii.il.,-,.r ,".\r.,1\;ilc(l tlgring ttrrptrtg ()l.lcr.atlr)ns iS

no1 ieltstl-rlc. iilc l)l) ril,tjj :.ti.,.,rr,i-11 r..rlif .ir:l): i;r Lir:\1,.i\\r()tj \\llh lhc c()tlcct.ltcd DtrO to

sutl;.tbl.r, tcl-l'ilcc thc \\ it\r. riilrrpr c:t\r.r.tp,J lirr. rf abrlrtl, througfi \.cllcliltlol] to

CtlttsOltClltle tlte Ureen ht'ii , j.'i i:1onr111111 rn the ilr.(.lt\ it(llucCt.ll t() llte rCsetvCd IbrCSt

Iocatron.

5it I'lre l)[) slllrii t.ti-r', rrlt] rltr' '.'i ri"ir. r' r-.1;-.ti,,r'.\ itr rrltit'i iir ri'.'I ilt. !t..,rttl ancl

ll()l\u \lilrilll()fl5 (itti\(!1 .'\ i'rj.r.lrrr!!,!lri't'ttldjl:.;I1j ll)t)\*llli-,lli 0l lll_\l\l rLrcit as

lixclt\ al()rs. 'l rtrcks \\.ltl)n) ..ric lrrriir

5b) 'l'hc l)l'}shall n(!l pcrlbrl]) 'rjr,ttri.rlr hreukagc rrrrolvinr-r rhc dnlling & blasrrng rn t5e

quarryitlu ttperations atttl tt uilrl irr'lcpluc,--rl uith 1e1-cr)t'lyet)tional ltethods such as

I.rot:c-c0ttlrrrllctl |rr.k !rlr,;ri..i,1... !.r\;r:ri.. r rl 1(rlr-e\plosi\ c c\n.lnsr\:L,

lllittcrl.iis cltcrttlc.tl:. llrtl:,tL,ltt \l.irttrrrr: [].r:cr.i rrr; iite :urtablt scrcrtlrllc studrrs

carrrcd rlut hv rllt\, t'cL.)utc(i .:clct)ttllt. ltr)ti ;.t.irrienle lnstttution5.

57) I'he I)l) slrlll tlrkc adecl itilic \lr":fr: i(,.ontl.(.ll lhrt rrrr.frollullon tluc to flnes. rltrsl. smokc
or gtlsLl()l"ls cllltssl()lt\ ,.lLI rrr,,, li;r' ilit.il.l.\ ljtir {)llct.:tlttir.ts r,,,,i.,,,-, ,pcnttisrrtrlc 

[_ttttits,

:llet'tllCil Ulttlr.t llr(..'t:\ r' :1 ! 1. , , , -

5N) Ilre Qtntrivrrr:.1 Ltnd \ili:ll! .lr'll\ rt ... .itrrll l-.i. 1,..\tt-t\r{.ri r1 titc [:er-r_:e r:srtrri 1.rtc of"

6() rI litrnt tht h()ul)dar\ tr! 1l1g l(e.clrr,.i .rrr:a rrntl hcncc thc Pp shall not crcn rntiulgc
in constructtn-8 thc lrnul rtrirtls lt) tltc\c arcas.

59) No dcvclopnrcr:1. olr errstinu \lcel-r lrrll slpltcs 91 sl91.:cs riith a high dcgrcc ol.crosron
shilll bc llcrljlllla(i Ilutlit'.'l:.'l'l'rlt.rli rttri elll'r'\ 1)Lit tire tltlrrrvrr.]t ()p \lt'cp Srll slopes
\\'lil) a l]rltrltcrrl trl']()'' ()l'il't()t'e r)l !ll.r.il> \ itlt I ltrgh r_lcgrcc ttl e,r0sr0lt 0D li,rrcstlarrd.

6()) I'he [)l) s]rall rrl\c all ltl'llr"llrrrt al tl:r.r lrnlC r.)i lc:r:r exccutr()n that thcrc *,rll be no
It':lling ol'trecs (or) :.tnr cttcrrtitciutrcrrt r.i,rll lror bc nurtlc or.r thcse l{cservcd Irorest

lands anEl als0 ivlthtr: the I.,, :,rrrllr\e l(lrlc rrl'tii)l)l u,rlhout lltc prrrlr pcrnrission of
Lilc St'trL'('r)\''l:lrlla': i:.1\. .'..r1.r'lr,t:.'.1,.t:l.l,i. irCI ii:t;tirricrlul.(,\ Iill(l (l()\r.n

b1, tlrc Stlrte (,()\ e r-1il|e :ti

6l) Ihe I)l) shall rrot usc pla:trc eurrr hlr!,, * rilr:ri iir.,rlrrrr-r.r lrrclr.

,\RY
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62) 'fhc 
PP shall ensllrc that all rhc li.rLrl rr)ari\ \\'rtirn rhe rpiamy lcasc shall he provicled

wrth aclcquate nutnhcr ol't.trrrri sttic tirarrr, ,u)(i lh()\c tlnrins shall bc kcpt fice fomr

Illtlckagc [irr ;r,r,rtr' (ltsl'r,r.lrl. I ]tr. rrirr rrlj jli,r:r lii,., l.ollil .,,1a rlrarrtaqc shttll rclatc 1o

tllC lllitttt;tl (jliillt,lgL. r\:lC:]. :t 11,,. .il.(..r

63; 1'h,.' l)l) shull iidhcrc ttr iite nt-ti\ trrr)r): rrl iitt. \lrrl I irurl rssuccl Notillcation No. S.O.

l5l--< datcd 25th .lune l1)()t) rcS,triutulrt cL'rtalit ir.lr\ rllcs llt rhc cur-sr6srlive zonc to

colrscrvc and prt>tecl thc rcscncri ibrest ar.cir ll.orn ectlloprcal antl cnvrronnrc.rttal

poinl o1'r'icrr'.

SPECI.\I, \I I I'I(; \ I'I()\ 1llr".\St RI-S l.Olt IIll.. (lt \l{t{t[.S LO("\t [.t) t\ ('t.os[.
PROXIIill \ ',t'() r IlIj \\'t\t)\ilt.t.s

Existing (or) \'irgin Quarrr
\l'ind \'lills loc;rted at a disl:urcc ol' \\'ind \Iills loclted bevond 3{X} nr

150 nr to 30(l nr [ 1t to 5(]{l rn

Apporntrtcrrt of I'll C'llss \,ltrrcs

Manager Certrficate of (.ornpetency

under MMR 1961.

.\ppornrnrcnr ol' I ll Class Mincs Manager

Certrficatc ol C'urnpetency under MMR 1961.

Blast desigrr parameters should be rncntioncd in

nrnn)u plan'suhcnre. ancl nray bc rcvrervcd by a

compclent nll n I nH, englneer.

\4('PD and total charge should be fixed such

that it should nott exceed L3 kg and 26.50 kg

respectivclv.

The rccontrnendations ol' scierrtillc [:rcsh :e it'rrlrllt strrrlr rnav hre conciuctetl il'rnrne

orgalllsiltlon nccd to be tncrrrltorate<.| nranalrelllcnt \\altts ttl increasc the MCPI) and

tol;ll c't1'rlrrrtr c e ltllrqc abOr C thc quantttV Oi'

: .i0 kg lnii -lo {() kg rcspectrvcly. (-ontrnuous

nr()nti{\rl)t' u\lt)lt :clstD()uritph slrttultJ alstt he

'liil:i' r" 't,. r) . lr1. |.r1 titc nttttc ll)ilnllgClllclll.

Engagemcnt o[ hl llstltlg ttt e liirtgi' I rtS,r!.:irrr'l: ,,1 ['rla;.ttrtg. in-chafgc har inS

having DiplomalDegrcc in rlulrng, [)r;-rlon:a [)curcc rn rtrrning engrneering lbr day-

engineering for day-to-day blasrrng. to-day blastrng

Training of the hlasting crc\\ on 'frainrng ()l' thc hlasttng crew on controlled

,\RY

in the mtnrng planischerne belbre rts

approval.

st.

No

l.

") Special precautions are to bc taken

during blastirrg wrthin darrqcr zorre

such as posting guards, etc.

1 Blast desrgn parameters shoulrl lrc

mentioned in mining plan/schenrc.

5

6
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ubnrrssir.rn ul rnontlrly report on blast dcsign

piru.cnt irnd rlctallcd explosrvc consumption as

CXpltlstrC C()rl:ttlltlltt()lr Ll\ u.'li .l\ r.,i'li li: rpliirr)r.rri l-gek C.\Cil\irltr)p t() ij stalUl()fy

roltttttc ol' r"trck e\\.1\.r:;(,, rr, .r l,)(:\ L\i,., l)(,\lS. I)\l(;. Slr('ll. Itcport o,'

siatul()rV bo(l\ \t/ I)(;\l\. I)\l(r i.cc0rrictl ilr()il!t(l Vthratron nccd to be aticled ln

l'[:SO or SP('l] m()nthly rcpOrt.

\ ft1:port ol recordctl ground r:rtrration Report of'rccorded ground vibration need to be

need to be added tn ntonthlr rcpoil added rn rnonthlv report u,hich shall be sent to

controlled blastrn* ltrlr:

cngaged ln opcratl()n.

Submission of monthlv rcporl 0n

blast design pattcm and dcrarlcd

uirrr.'ll .hall lr., :eltl 1,, ,rli rt,.

stotLrtorv bod\ \t/. IX;\lS. l)\lrr
s l,('t ]

iir.'. irt',rlr' :ri,r:illt!l i)l,rr.lt!.e\ itclore cttultgcti tn ()pCrlrt lon.

\

rill tlrr' 'l.rtirirrl'\ bodr \ lz. IX;\lS. l)\{(j.
s [,('l-]

dianrcte r t 125 grn rveighr per cartndge) shall be

uscd. Ilorveler. ANFO explosives may also be

used as nrain explosive charge.

9 Stttitll dtar:reter cttttrlsr()lt iilri:'t(i!i' ril \ltlill drlrrrrlcr r.'mulsron cartrrdge of 2-5 rnm

25 rnm diamcter (125 gln rrcrr.thr per

cartridge) shall be use d [.{uu ci,r:r.

ANI.O explosives ma.v also be used

as main explosive chargc.

Elcctronic (or) \ort*e leclrrc' \on-clrut rr c detonators lNonel) shall be uscd in

tlctorrators (Noncl) slrlll l'rc ir:cti rr:

lrll thc [rlasts tirr rrr-ltolc r'\irlu.ri.'

ttttttattolt attti :rrt t;rcc ht,le -1,,-it,,i,,.

liring.

all the blasts for in-hole explosive initiation and

surface hole-ro-hole firing.

Max. number ol'holcs rrr .t i()Lii)(l ltj Max. nurrrl-rr,r ol'holes rn a round: 40 to 60.

It t.. t ,rttY
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\ppendir-l I

I)isplav lloard

(Size 6' 15' n,ith Bluc llarkground and White Letters)

\ I \\t) \l{t) ( o\t)t il()\\
Part-A : (]rnditions to be ( .rrrpli.tl hrl, r"t, r,rrrrrrcnrirr g rrri nin g oprrations: -

I . "['he proje ct pr(]r]onen t shall adr er.f ist, irr at ltast trvo local neu'spapers n idely
circulated in the regitln. onc ttl' lr hich shall be in the r,crnacular tanguagc informing
the public thar

l. The project has been accr'tletr [:.nrir'lrrncntal Clearance.
ll' Copies rtl' clearance letters ure :r\ nillble rrith the I-arnil Nadu pollution

('ontrol IJoarcl.

III' Iinvironmental C-lcarancc nrav nlso be scrn on the website of the SIilAA.
l\" 'l'he advertisement shotrltl be nrade nithin 7 tla1,s f'rom the date of reccipt of

the clcarirnce lettct'itttrl a colrr ol'tlre silnrt'rlrull bc firrrvarded to thc, SIilAA.

2. Mtntttg itull\.lt\, :houlr-l h,-. rt.r tr.\\ \:(i lrr tlrc l)rstr re t ( trllectgr lrltcr (lrt.cc yclrrs attd
dccidc lirr lurthcr. crtcltsi()ll

i N0('fionr thc Stirrtdtrl8. i()rtt!nilli'c ()l thc \ll\\ I slruli hc obtarnect. rl'protcclcij arcas
arc l<lcatCd w,rtlrrrr l() Ktn ll.ir!ir 1lti. l..rr()l)(r\e(l pr()lcct \iic

'1 Ihc pro.icct pr(,p()llcni .itrril .,,;rr1rl1 i11. cir:ttiril()il\ I.ll(j ilou.n rn thc Scction \,. Rulc
i(l ol"l-irnril \;rdrt \lrrrrrr. \lr!t1.lri. ( (l;lLc\\t(!ll I{rilf s i()5r),

,\tr\

CoOsLSla$r aru, #t , d

A!.s-O.
LryrGra.tJrecd{u @..n

qD$,
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5. A copv of the Environment (llearancc lettcr shall be sent b1' the proponent to the

concerned Panchayat. 'l'orr n Panchal at i Panchayat union/ Municipat
corporation, urban Locar llod1,' and thc l.ocal NGo. if any., from whom

suggestions/ representations, if any, werc received while processing the proposal.

The clearance letter shall also be put on the n'ehsite of the proponent and also

kept at the site. for the gcne ral pulllic to sc(,.

6. Quarr-v lcasc arca shotrlcl bc tlcrrrirrcatcrl orr iirc rrorrrrrl rvrth wrrc l'encing to shorv thc

btlunclary o1'thc lcase arca on itll -srrles rirllr rctl llarrs ()n c\cry pillar shall be erecrcd

befbre comntencement ol' quarryi n g.

7. The proponent slrall ensurc that t-irst Ard B.x rs availatrle at site.

8. The excavation activity'shall not alter thc niltural drarnagc pattem of the area.

9. The excavated pit shall bc restored tll'thc pro.jcct proponent for usefut purposes.

10. I'hc proponent shall quanv and rcmovc onlv in thc pemritted areas as per the

approved Mining Plan detail-s.

ll. The quarrying operation shallhe rcstricrctl her*cen ?,\M and,5 pM.

12. "T'hc propoltcnl shall takc t)ccc\sill'\ llcit\ut.c\ t() ct)\ut.c thtrt therc- slrall not be anv

advcrsc inrpacts duc to quarrvlnll opcrall()n ()n lhc ncarby human habitations. by way

ol' prlllutiolt to thc cnvlronrltcnl.

13. i\ nlninrum distance of -50mts. fionr anv civrl srrucrure shall be kept from the

pcnphery ot'any exca\ Atr()n at'L.a

14. Depth of quarrying should bc a\ per appt()\c'rl r:trrrrng plan.

15. Thc nrined out pits should be hackfilled r.vherc rvarranred and area should be suitably

landscaped to prevent envrronmental degradatiorr. The mine closure plan as furnrshed

in thc proposal shall be stnctly follorved w'tth hack Iilling and tree plantation.

16. Wct drilling method is to hc adoptctl to contrt-il dust crnissions. Delay detonators and

shtlck tube initiatl()n 5\stcllr lirr hlii.lrrru 'hlrli hc rrsctl r<l as to reduce vibratron and

dust.

17. Drilling and blastrrtg shall lrc ritrte ortlr, t:rthcr hv lrccnscd explosive agent or by the

proponent afier ohtainittQ requtretl appror.al. lionr ('ortrpr:tcnt Authorities.

18. lllastrng shall bc cllt'r'lcrl oul:rllt'r'iinlr()rl;.lri! lo li:e nuhlrc adcquate through public

adclress svstctn to a\ord all\ acil(lcnl

[. tr s[. \lt\
l\\-l\
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19. A studl ltas ttl l'lc etltttittcictl Irr:l.ir'.s lirc opiirrririrr blirst paramclcrs and blast tlcsign

to kecp tltc rrhratirlr: Iriilil: i.,.. lil.rn [-]:.e,('rrlr.ri lr'rcls lrrci orill,.such design and

parameters should he rrrrplrrrrcntc(j \\ l)rlc hllslrng rs tloltc. pr:rioclical monitoring <lf

the vibration at spectlictl lt,t'lttri,n ttr irc t'onrlucrr:d.r:rti rceorcis kcpt lor inspectrorr.

2(). I'hc Proponcnl sirull tlrkc.l[)pi'r,l)nir1d r]lca:r.u'es t() cr)surc that rhc (jl-C shall comply

rvrtlt thr rcrrscd \.\.\Q l)()l'ln5 r'l()l:!jcli irr Uol:l:& ('('. (iol on 16.11.2009.

21. 'l'hc filllttu'trtu ItlcitsritLr\ ,lt.t, li, lri' nt)l)l.r!rcitlcri lo r.etlrrcc Air prlllution tluring

trilnsponatt()t'l ()l t)t r)-,'.r I

t. I(t.rirLi: rit.rii ir,. ri,rri..l tr,it tii .ri,.iltL.,t.i....l]u..1r,il

ri. \\i lttr.:t' thlrll hc Slll ll)irlr:rl .rt t'cuttliu rnLcr'\ irl rrrr tltc nti.lln t'()ll(i lrrtd rllhcr scrvice

roirrls lo supprds\ (iri:l

ll. I'hc litllrlrrrttU ttlcil\utc\.ltc t(' l)r..r:p1rl11'11s,,1"(j i!r ra(iLier \rllS( I)t'1lltrtrrr,

Proper and regular marnrcrlarcc of've lircles and other equipment

Limitrng time exposure ol'workers to exccssive norse.

The workers emplrryed shall be provided with protection equipment and

earrnutls etc.

l\' Speed trl'trttchr tltltt'ntll rrr lcrrrrnu tltc lnutc r\ tu be limitcd to rlotieralc spced

,l'15 kr,ph [() l)t.('\r'l)l i].(l1l(, .t(,i\.. ...\'t i,.][tt\ ir.rtCkS.

\. .'\ll tttrtsc gellctllllllil :llirr'ilitr'li lllt' L(in)[]i'd:\('i. gclterill()t. tti irc tnclttscrl tn

acottsttc cDClrlsLrrc ro lrs trr r.,..iltrcc r)()l\c rir u,()rkllr.q lrcil.
l.]. \'leasurcs rhoultl bc tirkrrr'r, \(intpl\ ,.trtlt tltu plrr\l\t()1-\ Iard unilcr Nrir:c Ilollution

(l{cqulation illl(l ((rl)ll'()il r \rrrcitrlrrrctri r l{rile: l(}l{}. tll il ()i.l(}l() rssucrj hv thc

MoEI'& (.('. col trr c.rrt',1 r)()r\c io tlrc 1,r1'c'(1ihed lcr crs

24. Suitable conscrvatioll ll)uil\urc\ t() itusntctli grorrnrl*irtcr rcsoLlrccs in rhe area shall be

planned and inrplerncnrcd rn ctinsultalion ri,ith Regional l)rrcctor. CGWII. Suitable

nteasurcs slrrlrrld hc iai.e n lirr l.lrrrrri itit't. hirr\ esllnu.

15. l)cnttissrort lionr tirc e t,trrtr.'1,.'n: .*ii:ll)t.rir rlrr.ri.:lij lrq, 1rlr1i1111gLl lirr drau I trl ground

walcr. tJ'attr. rcriuired lr,r ritr: i.:t-r!teft

26.'l'opsorl. il'alt_v. sirall he :iir,..kcti pri,Dt.r-lt tvrth ltro;rcr slopc u,rllt utiecluatc nteasurcs

and shoulcl bc uscd tor plrrrrtlrtrr)n [)tirp()\c

]-. I lrc lirlltlrr rrts r))r';l\Llr(\ ,lr" l\ '.' .r.l, t)lr'\, ir,.,.r.l:.ri ..rr,\rrlr) ,rf'1!11111..

r. l{CtCtltt0t) l(rC \\lrllr .'r.iii rr.. :.:r:r,,ii',1:ri iit,. lLrrr! rrl li:c tl:"rlltp:.

.\RY
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ii' Worked outslopcs arc to bc stabrlrzctl trr planrrrrg appropriare shrub/grass species

on the slopes.

28. Waste oils. used oils gencrared from thc L:\4 machines. mining operations, i[ any,

shall be disposed as pcr the Hazarcious& otlicr wastes (Management, and Trans

fSoundary t'{ovct-ttcttt ) l{ulcs. ]0 I (r anti rli .ur)cnrlnrcnts tlrereof to the recyclers

authonzcd bv ]'NPC Il.

29- Concealing thc factual data or failurc to comply wrth any of the conditrons mentioned

above may result in rvithdrawal of tlrrs clearancc and attract action under the

provistons of Environment (protection) Acr. 19g6.

30' Rain water harvesting to collect and utiliz.e rhe cnlirc water fulling in land area should

be provided.

31. Rain u'atcr gettlng accumulated in the quarn, f'loor shall not be discharged directly to

the nearbv stream or water body. Il- it rs to lrc let into thc nearby water body. it has to

be discharged into a silt trap on thc surtacc u,irhin rhe lease area and only the

tlrerlltrrr aficr allorrrttt scttltrig ol'srlil lre lcr r:rtr, ilrc ncarbv \\,aterways. The srlt trap

should he ol'sufflcrent tlnrrcrrstons r() euttir .rll rlre .rlr rrater being pumped out dunng

one season. The silt trap should be clcanccl of'all rhe cleposited sih at the end of the

season and kept ready for takrng carc of the silt in tlre ncxt season.

32. I'he lease holder shall undertake adequate safeguarcl measures during extraction of
matenal and ensure that due tn thrs actilrtr. lhe hvclro-geological regime of the

surrounding area shall not bc aifectcd. Regular monitoring of ground water level and

quality shall bc carrted out around the mrne lease area during the mining operation. If
at any stage, if it is observed that thc grounclwater table is gening depleted due to the

nrtning actrvity; neccssary correctlve measures shall be carried out. District

Collectrlr ntnlr)g officer sirallensurc thrs

33. No tree-('ellrng shall bc rionc rn thc lurrscrl ilrcit. c\ucpl ()nlv *rth the permission from

col]tpetcnt .{uthon t1..

34. To take up environmental nrr:rnitoring o1'rhc proposed quarry site before, cluring and

afler the ntining activities including vihratiorr stucll.' clata. water, air & florlfauna
eltvironmcnt. slurrv \\.illcr !.leltciatcd drsporcci and rrrctlrod of disposal. involving a

reputed acadcmrc Instl lr.rt rorr.

Its I\R\
sl. t.,\,\-'t'\
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i5. It shall bc ctlsurcr.l tllri :ltt'ir,l,rl J\. 1c:rl r): ilclri-i)\ rlititrnc\ (.:\lstlnu. abattci,necl and

prtlptlscrl) ltlcatr.:ti u tli:t:: iir{) i::,"':. r li.1(lnl\ l:orl llrr ller.rpitcry ol' r}tis rluarrv ls not

eXCCcding 5 ltcCtarc: u rtllr: ii)i. ilt,:rjr:il li,;t:,., l\uilrrlj rri lltr: ltl"lpltclrttorr.

i6. lt shall hC ensurld llrlrl tir..:", t\ .t,' ii,t::llil:l(,lr t\ i,,.. 1,,,,, i1rlltrr: l{)(}_irtetr..i.t-itdius liotn
thc peripherr'ol'lltc Llttilt't'\ rrlc ,lrlri .rl:o cilsur; iiriri no lrrnrjrancc lvill bc causccj t. the

pctrplc ol'thc ltahtlir.lrol lrr;.1ir,i ri ilirrl i{)01t r..rrirtrr ljirrrr the pe rrplrcry. ,l.fhe quarTy

s itc

iT lircc Silrca te'st iiroultl he iottr.irtel,.:ri rrrrti lcporrcti lo l\lr('13. t)cpurtt,cnl ttl'Ge,logy
anti \4rrrrn.{ irnd l(csrt,rr.rl l)rr-et.t,rr \lul l& t r . ( i()l

38' Air sampltng al llltur\cullolj J1111,,1 rlitrulti hc ctlitlucteti antl rcponcd to l'\pCB.
Dcpanttt.,trt ol'(icolrrtr ;trrrl \lillilr:t.ilttl l(egronal l)rrcetrlr. !lol:Fdi ('C, (iOl

-i9. Ilurrds 1o i'lc g)rt,r rtlcti -rt 1lii, l.ro111lri.irr ,)l lhu nr.,rl(t' t \tl(
-10.'l'he pro"lCCt pl-o[)()t"tCl]t .l:;rll Ltrr,:i,:'i .rrrg 1r1.1;;i;::()it lrll(,rf:liltl()l) rrtrrk l-rt, ltlltlttng thC

natl\C:peCiCS 0tt ltll rttlJ rr'iltt.it,.r.t..ri.(.r,r: liri. l.rit,irt -l{i() lllr Strrilthlc tall tree

sapltn-gs should be platttctl (.ltt tl)c hurttl: errtl otlici- \riltablc aruas ilr alrl ertrrrnd the

s'ork place.

Jl l:loor ()l'fxc]\atcd prl i() lr( l(\cllcd;rnti :rtic: t. itc rl.pcr.l \\tth gentlc slope (Except

lbr granite cluArnc\ ) itr the ntlltr. r.lr r>1il.c L.itlr...

'12 |-he Pro.lcct Propt.rtlr'nl >ltitll .'tt*Lrt'l .r r)rinlnrunr,rl'l -i",, ol'tlrc annual lrinr()\cr *ill bc

utrlized lbr the CSI{ Actri,rrr

43. l-hc Projcct Proponenr rh;rll pnnirjc solur Iiulrtirru s\stcrn lo thc rreartrv villagcs.

'l4 ljarthetr [:uttcls irttd hltlhetl \\ l(' l('r]r'lnr- iu'()ru](1 tlre pir: rr,rtlr !,r,:e.n be lt ull 1l6ng. thc
houndarr shall ltc tlcr r'lo1,i,1j ullri r1)iur)llur)c(i

45. Salctt,L:(lutlllncl.tl\ lo trr.Pr.r,r r,it.,.l io,rtl ritr,eilil.rl,,rt.i..

-16. Salctl dtslaltcc ol 5()rn llir: tr, lrg 1.r1'rr,, rrlc.l rrt 1-.irsc ('f rirrlllrr. rc\cr\()tr^ capal,.,lar
'17. I'hc;\ssistant I)cprrll l)r.et'i,1. I)r,r)l,tr'irrr)r rrl'(rc,lr{r & rrrrnrrrg shitll cnsure that thc

pr()p()llc'll hit: e ttueqeti llie irilt'lr': u rtlr r lrlrri lilarturu lrccnsc,ccrtiflcate trbtarned
liOnr thC c()r]tpclet)l altllt()ili\ irt.iirti'1,\rL:Ltlt()il r)i i]tililltg lsitsc.

J.li. 'l'hc prop(!tlcnt :hlrll :i.ir-llr5i: iirt lJl.clul,.: .i.rtu !.()\ cnrlg rhc .,\rr. \\,rter.. \trrsc .rrtr.j land
cnvlronn)cnt quirlitl lirr tltc pt'o1'r1rrg..j rluarr\ :rlc br.:lirrc t:xccull()n erl'nrnllrg leasc.

IT I \ tt\
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1b

49.'lhe proponcnt shall crcct titc prllars rn accordarrcL'\\'ilh the Rules for depicting GPS

details in the earmarked bounclar\ of the quarrv stte to monitor electronically before

execution of mining.

50. Thc prop()nent has to provr(lc lnsurancc [)r()tcctlon to the u,<lrkcrs in the case of

existing mrning or pror.'rric thc al'tldarrt n) ca\c ol'licsh lcase hefbre executron of

mining lease.

51. The proponent has to display thc namc board at the quarry site showing the details of

Proponent. lease pcrrod. extcnt. etc., wrth rcspect to the existing activity before

cxecul rttlr ol- nrtn ttrg,

52. Hcavy' cartlr nrachrrrc-ry cqulprlrcnts rl- utrlrzeti. rrlier settrng approval from thc

competenr authority.

53. T'hc Proponent shall ensure that the prolu'ct actrvrtv rncluding blasting, ntining

transp()rtatlon etc should rn no \\'a\ haYe a,lrL'r'\c inrpact to the other forests, such as

rcscnre lbrests and soctal firrcsts. trce planlatrtrrr arrtl bro tlrvcrsity. surroundrng water

bodies etc.

54. The proponent shall provide Green Bclt developrnent at the ratc of not less than 400

treesiHectare. The tree saplings shall be not lcss than 3m herght.

55. Thc fugitive emissions shoultl be monitored drrring the mining activity and should be

rcportecl to TNPCB once in a rnonth and tlrc ()pcralr()u ol'the quarry should no way

inrpact thc agriculture acf rvitr'& u'atcr borlrcs ncar the prolect site.

56. All the commrtment made hv thc protcct proponent in thc proposal shall Lre strictly

followed.

57. Thc minrne leasc h0lders shall. atil-r ecfislnt nlilInr ()Periltr()ns. undertake re-grasslng

the rnrnrng area arrd an1'othcr urea r.r,lrrch rnav hirvc hcen drsturbcd due to theirmining

activities and rcstore the land to a condition rvhich rs fit for growth of fodder, flora.

fauna etc.

Part B: General Conditions:

l. EC is given only on the facrual rt-cords. rloe urlr.nts ancl the commitment furnished in

non juclrcial stantp paper lrv thc prttponcnt.

2. The Proponent shall ttbt;rrn tlrr ('onse-nt li'orn tlrc l\I'}( f]oard before commencing

the actrvit-v.

tlr,.R s 'I \R\
st."l \.\- I \
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-l \o ullltti,qc l;l illlijl:l!: i.'r'::rllirr''r ,i!rrr ...,;'.' ,' \\,\1,,r::: rhrrtilii ire ptucle \\.ltltout prior
Irpprur ul {)l'ii)(' \l | \.\. I .i::t:l \rrri,t

-1. \o changc nt the celerrrllrr. lrlrrrr rtr,lirtlr:rt .\r.,r\;rtt{)}t. (lulrrtrurt ul.nrirrcral (rninrlr

rnirrcral ) .ltou lri irr rrrirtit'

i [:llccltre sillcu,riiu(j :t;i.],i\:,i*\ . .. I . .-,.1,... ; .r :... -irll::i. l:lii.: :itlr]l ri c.rrr.rcr.l OUt in

Ct'tttCal ilrca) l)l'(r;)a r{i,i!'. irr l ,:t,'. .1, ,: , ,,,., .i.. ...,....,.,,1 i1.r,.1}t.t:l.llJ i|,llll,t..\Lleh;iS

loadrng atld ttttlttatl ll){ lrqr1111 .llrrl ,rii :r',rrrri;r'l)i)trli: i\ici}\l\c \\;rlel :pill)klrriu rhall
bc cllrrlcrl (]tll i)i: il;llil l,rrt,l.' li \ir'.llilii ir1,;11.i111'1r lirirl !ltt.,\tttbtt:ttt,\rr etrfilrty
paralnftcrs eonibrnl trl thd ni)int\ l)tt\critrc(i hr lirr ('crrtrli p6ilulrtin (.gntrol lJgarel in

thrs rcgarul.

6 l.,l'll'ttrvc ratcgtlltttl.. sititil trc .ttir")l)ls'1.1 .l!iuitli irr"'.titlr lt.ks or"t iir.c()ultl rri hrrerlrng lll'
\ CCtr)r\ In tile \\ ltte i' ltirdre r at'rll1d(l rlLrr til f \r.il\ tliLlt) rrl'clrr1l.r

; A [rt:nt: shall he let) tiotl tiic i,.,,nnrj,rr.\ i]l .i(ilr)1tgtu lltllrj har ilg I ri riltli .JL]tial to al

lclst hltII'tlre ilcpth ll'1)r'r,ylrr1q,,l,'1""i,,,1rs1r,1

S I"rllttirtlg ltttti itttlrt;tr,lilr:: :,r,ll ,lr.rr,,il:t! .rl. ':.. tr.rjr,ir,t, n(,iltis iit0!iri lrls0 har,e

el'liCttltt (ju\i.()llit'\|l .rl'iin::.",Ilr.:ll. ,_,.,r;1o1jj1l i.1r. lrt.rrirCfl\ llt.i tiilirl])td iilld
()pCnrlLr(I.

g \"i:hlcullr L-tlll5\l()lts..ltlrll hr l\il)f illilil ir)ititol ,ttttl lrc re!ularlv n.)()lltttlrcd.'l'he

mineral transportation rlrlrll lrt.ctrrrrtl (rut lht()uFfr iirc crrlct.ctl tr.ucks onir,, lrnd thc
r ciricles (itrr\;ln!l il:e rttrne l,tl ,it,,ii lt,r: _:.. r)\ i.i,lrr;11ig.'j

I 0' Acccss allal hilul t'trltd: i,r :11r, rlil.ri-r'\ ril!i .1",.'..i .rhrxrld irc re strrrcr-l rn l rruruall,y
lgrcl'airlc ntanr:!'l't'l,terc lht:c ltrc r{.}n-slrlcre(l Llllr)ccc\\i}rv lrlicr.t\tractrult has heen

cornplctcri.

1i r\il l)erst)ttttcl sirall hL' l)r()\1ii!'i1 iiril, trrul..'.:r\i r.:silu'irt(ll\ \it\.lLts 1lr-:ltrtirng snfbty
rhil,,.':. il);t.kr. :tl()\.'\ .''. \,.J..,,:,.t:r,,., i,r..r,1rl. "11,,,;;1t il!. f.)r(!\trit,il lf lth .frleqUitte

tfitittttlg ttltr.l inlr)t'i]l.lii,'lr ,,r ..1i.r., .li,rl lt,_..rlllt ,i:i)t.r.lr ()!.fij]liltl{)ltltl healfh

SUf|Clllat)Ce pfOuliiltl ol l:rt.\\i,i:\!,,,:l;ilLiir"i lrr,:r;iiiil.l.r(!,I l)ijil()r:ltltllr ttr,)h\!.r\,c atiy
colltractions ritlt trt c\|)qrrilrg t{) r,jri\l .i:rr'i i.il..a itrr'ii..rril\r",r'}tciistlr-*r. ti lter,r.lctl

12. Pcritltiruiil lttcdicirl c\itt)rrir.rilr'r ',: il:l ri,,iii'ir r.:r;llrili,'ri ill thc l)r-{)icct !li0ll l^re carrtecl

ilttt *nrl rccolds llllirlllt;lltlc(i l,r: lril' Irl:'l-,(r\f. sr'i:crJrrlr rrl lrc*ltlt c\lillrniltr()n of the
w()rkers shrlulti irc tir.tu tt itttri lrrllr:rri'ui ircc()r(llllgi\. I hc rvorkcrs shilll be provided
r,r'ith pcrsonncl ;rrr'rLuctl\ i. ;r:u-l:rii.r\ \iiril ls lt)lrrks. illirves, Lro0t: crc

I.,R ,\lt\
_ s 1..1,\,\_l'\
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1t

l.l \\'orkcrs;lahrtrrrcrs shall be pf()\ trlc(i rr rth lr.r.:rlrtrcr lirr drrnkirrg u,atcr an<j sanrtalrorr

lacrlrtv [irr l-crtra lc arrtl \,1 irlc \r,l]ill.at(,1\

14,.1'irc pl'o.lcut prol)ollcl)t:irlrri lr.rrrc litrrr tltriti lrrirrrrrr.r\ n()t cntploved in thc pro.lcct as

pcr thc s\ron) al'llrlar tl lLlrnt\ilr(i.

I5 llrc flnds ciirtttatlicti lirr ':ltt rtrrrt,irclrr,rl lrr.,r.(ii()n ilrcasurcs slroulrt hc kcpt nr

\cllilt'ate ile r.'(rllnl irrrti .ltt,ititl lt,t i,l ,.lrr crit,l l,rr othc:. [)lirp()sc. \,car wisc cxpcnciiturc

:l)U11]q1 i)C l'. ltttflr'r: lr, ir). \lrrr .:.r ,,: i ,ti r!(\r1,r)\,rrl ,rrtrl Itrr.,.t\tS ltnfl ttS l{C11i1.1nal OfllCc.

irre;ticti,i{ ( i)i-'t.it.il

l6 -l'hc I:n\trtrt:tltcttlltl ( lcrtt,tnc; tlrrc: r)rr[ .rlr',rlr e thc ilpplrcanl,,propo'lcrt rlt' hrs

olrltrri11i11,',-'rcqurrc'11)ent tit rrlr1il111 0tlrcr statrrtor\ (il1(l aclrrrinrstrati\,c clearanCcs fionr
ot llcr statult)rv crd adnr r nr str.ntl \ c autlt()t.lt lcs.

I7 T lrl: l ltr lrtrtitttctttltl ( lcat'.rttcc tiocs n()t u)tpl\ tltirt titc olht:r strrltrtorv ' aclnti,lstratrvc
cicLu'altcrr: shlrll bc rr;intcti lrr ritc pr()l\r, l.) tirc c()ltccrned autholties. Suclr

atltll()rlllCS ritlUltt llC t'i)rtrrr:i.l'lltt thU pt.(,r(.\1 r)r: plCt.lt: llttl [re titktng dCClsiOnS

ln(lcpcrldcnrlt of thc linr rr,rr.rr.ncntrrl ('lcararrct.

lS ll:t' Sl:[.{,\. I;ttlttl \.tii:i It)ir\ .rlrLl r))()r11i\ tii' itl.rtrrc crrndrtrotrs or stipulatc anv
:'i.i-t lti': \-on.j tli,rn\ il. :] . ,:tt-,,..1 ,,: ,.il\ il.r,, . ir,:rt I\t.i)i!.(11,,il

It) I :tt' \i I'\'\ Irtrltti \.rrltr irr,i" .llr)!cl :1 ,, ,r\ r(,r)rle :llAl ( lcaltrtce granlccl l() tltis
[]lt).ieCt ultdt't' tltC pror tSt()n\ ,rl l.l.\ \otrlic,rtrr,1l. lilr)/r. 111 ;i111, Staqc ()l.tltC ralrCjrf V 0l.

thts Ilnvtrttntttental Clcarirttcc, tl- rt r: lorrrr,i ,rr rf'rt eonrcs to the knclrvlecige ol'this
SI'l'\A. l'\ that tltc'projcct llt'rlpr\ltcltt hls dcliberatclr c:onccalcd ancli,or subntrttcd
lititu 111 ltli:lc;ttltttu l!ll()ll)),lltr)tt ()r' trtitrlctirr;rtc t.lirt:r lirt (rlrtilit)lng the l.,nr ir6pmcrttal
( le arirnce .

20. [-arlurc to ctlrtrltlr. \\ tt]t .t:l\ rrl' 1]rc L()r)(ltlll ln\ rrrcrrlrorrctl ahor c rtray rcsult tn
wrthrlrarval ol' tlrrs clcirr;rncc. itntl .lltlrul (lctl()n rrrrtlcr. thc pror isions ol. thc

[:.t)r tt.ttttptcrttt ( l)t-rrtccttprr ) .\r,1. I ()\r,

]I I'lru :lirtrtt' \,:)tllll()r)\ tl:il rr. .rii,i r.rl iliir ,iil.r. tut(iar litc 1'rrortstons r.rf'thc Warcr
([)r'crcr)ilor': ,t ( r,r]ll',,1 ,,: l,,,irr.:i(,i.,i \.: ,; -i. ii,- \rt.(l)rcrctltlon & Ctintnll ol-

I)tllittllrrtt).,\c: l,tll.lir.'l:l,,tr',,t)::),:tl ,i),,,...!lr.:tr .\.i. l,)S(r. tllc Iru6lrc Lrabilrfr,,

Insurancc Act. l99l.,tltrrtr irrtir tlrcrr iurlcn(ir))er)ts. \lrrror-\lrrrcral C'..scr'alr.n &
Dur cltlptltcnt I{ulcs. l()l t) ilrintc,.l lrrr,icr \l\ll)R ,\ct I ,)-i?.\ati()nal ('0mmrssion lbr
pl()1('clror't ,,1 ('lrrlr.! llrlltt Ilrii....lirrrr, \\ rltlltlt. l)r,rtgg111y11 .\ct. lt)]2. ljrlrcst

S .,\ R\,

EC ldentilication No. - EC23B001TN194718 File No. - 10032 Date of tssue EC - OOtQtW3 37 '\rtA'\'\- I'\



77

('tlnSCn'ation .\el. :91() |111r1j,'...,.r'i ( r,,.\1,:-\ !ll,\tr \ei. l{)l(r. tlre t}rOklgiCal

I)tvcrstll ,\ct.lttltl attti llrt,i1r1, 1,.'.11 rlir r't'srlr i{,,ii:. .li)()-: Jnri lttrlr-s rrratle thtr.e uncler

and also anv othsr ()r(lri-\ yrrr rri,r.l l1\ llc lltrr:.i_.ir. \riFrcttte (.0ttrl uf lDtlra,,f{r)n,ble

l^ligh Court ol'i\'latlms attd;utt'rriiir'r'('uLrrts ol'l.lrrr rrrlrrling lo thc subJcct ntatter.

22. AnV othCr ctlnrjrli()lts \ttpLll.ttctj l-rr oille:- st.rttiiirf\.('r)\cn)lIt,tt aUtltOrrtrcS shall be

e orrrplrct!.

ll..\nY r;rpcal irlli,rn\r ll:r: I :rr!l,,irr.,,,i,ll ( rdil,r:rt,r'.ir;rll llc \\rihrlrr llon'lrlu \atronal
(ifcctt -l 

rtltuttul" ll grrr'11.r'ir..r:. 'r r:i,ir (t [\(.t.1()(i rr; i1t 1.i,11: ils p;c\ct.rhctl urttief ScCttOtt

l6 ol'thc \.tttrln,ll ( rlc.Jll I rrl, ir,ri \t i. -lI I tr

]J .l 
hC l.nrttititlttClltitl ( l\t.rl,lt.r,, ;- i:.11,.,.t :\.1\\,rt ,! llri, , j,i1 Uniclil5 Jirf,|..ite,l l.r thC

pfO.leCl llr()pOllCl)t. llt ULtsr'.ln\ ii(lr'til)rr.It. 1,)tiil(j r1r ir.,g11g1r1.1.L.jl lt()i ir] ()t.(iet ,tt;t latCf

clatc tltc I tlr lrt,t'ttllr'tli:rl ( lr.'lrr'.iir., t..irtri l(, llrr, Ilr'{riL,.i .,\ rii l'rc l.lecttta,i lil i-rt, t.trtlkccl.

catrcclled.

Its I\ltY
ry sl..l \.\- I'\('opr to:

l. ihe SCCratftr\,. \ltnt.lt'r trl'\lilrr.:. ( rrr\il'ii:IuIl ol l11.1 ,.,. \lrlrsll.r lJlrurratt. \cri t)clhi

l. ihc .\tldrtrrlttsl ( Itre l' \(''talii:'. ',r ( r,r\r'l!lil:rit!. i ;l,. l,in{}'lcill. ( lriri;rlc ('lt,r:l,lc ,tncl

liorests Dcpurlrrtr:rrt. I ltrrr rl \ lr, ii;

l. I'lre '\titltlitlllitl (. lr:e1 \cttr. l.u'. ir, ( rt,rir';lnri'i:i iir,lri:ltrc:. ltrrc:litterri i)i.i,trr.lrtllt &
C()lllntct-r:c I)eparintunt. | .urul \lr.lir

J. 'l'hc Addrttonal l)rincrpiri ( llcl ( oll\r,i\lrtor.ol l.t,r.r,s1s. [tcgroni.ll Ollrcc tSZr. .1-1. ]llrpC
Iirrildrng. l''&:*'l l'luot'. ( utitcrir,ii tr,ri'ticrr llrxrtl. \[in{iu])[)okkiril. ('hurn;-rr --1.i.

5. 'fhe (-hain]lan. ( ctttral I)rrliLrlir'11 ('.,i111,,1 llt,rrril. l'lr':,,crli Bltlr*lrn. ('lli)-('rrtll-Olfice
('tltttplcr. l:lrs1 .,\t'rrrrr \.t!lclr. \L'\\ l).,iitr I il) l).\ l

6 l'hc ( hatrntun. l \l)( Ijo;r:'ti. 'r,. \lrirn.it Sliiir. (irirr:t.i\. ('hr:nnilr-.11.

; I-l:c l)tstnet (-rrllcclor K.u)ritr'i'1.!..:rr:)r i),.tl.ri.l

N l'hc('onrnrt-rst.nCl rrl (r11,,1,,'\.rirL \li,)i. (rriilr{j.\ ( rri.rti;.rr.i.l
t). I)cptrtr I)trccltlr. l)cp.1 l:'r.irl ,, ( i,'li,:r\ 1\ \lir.,rr, i,..r::.rr.i.irilj..l;.r l I)r,tr.tt.l.
l() I:l Drvist0tt. \1 ittt.it'r t,l I lrr ii,r, ,r,,.,:' .\ r ,r,t,ri.. i).,r.. :\.r:.1!: 11,t.r.,,..ii,. \.,r,, i)cllrr.
I l. lrrlc ('opv

Signature
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